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Mr. Mohar Singh, the REgional Manager,

(3

Narengi is present in
prson as ordered and explained the situation.
List thé matter after two months for
irther order. The presence of Mohar Singh is

| spensed with for the time being.

List on 2.4.2001
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applicant prays for and granted two
weeks time £o tile rejcinder.
List on 18.7.01 fcr hearing.
N AT RV NV \M—/{»
‘Member Vice~Chairma
| Py | i
L¥. C oo ,
18.7.2001 List it again on 6.8.01 to enable Mr
Q x /"\ A, Deb Roy, learned Sr. C.G.S.C. to produce
M A‘ Q QAN :
7 the connected records mentioned in para 2
}7 Mcelt.«.c&@p of .the rejoinder filed on 17.7.2001 by the
em\A—?/vvv'w\, Neo . % M 4 applicant against the show cause reply submitted
‘ by the alleged contemner No.3 on 25.6.2001.
%ﬂ/f \q bg(/%
Member Vice-Chairman
nk m
6.8.01 Heard learned counsel for the parties
" at"length. Let the alleged contemner Sri Mohar ~~
ﬁR Slngh, Regional Manager, East Canteen Store
-
D 3
N ‘Qa»e/w\@—ej\, )l/v\lmm\\kak | Depot appear in person before the Tribunal for
17 e a—myQ;Oo_on\— mﬂ.&v\/\,{}- explarung the matter on 27.8.2001. ‘
L s, m C_enng /\047/(»«») : L1st the matter on 27.8.2001 for .
va'\\)-él b\X a&%&&g_ further order.
5 —~ Member Vice-Chairman
/ |
trd .
27801 Mr. Mohar Sinmgh, Regional Manager, East
Cani‘.aern Stors Depot is prasent today and submitte
> - 8 R 00 ad the wnttan reply.
} / d
\ZQMN\ B Vi Q,QP'\NM | vet on 27/5/01 for order.
: 1
- (..b‘ v\;.-e/vn'hM,' .
o , o i Vigw=Chairman
mb !

M TR -n—& ?

M
L )



N

 C.P. No. 42 of 1999(0.A.49/96). a

N()teS of the Regist{'y b =<’D;1te ,xi,?order of ,‘the*;f{mmbuna;’ R $ L
; “ ﬁks(
Ve o
5.10.29¢/

Q. 9. a\m\o\ "
QSFFQ ﬁ%wdﬂwfmbil
\070 G Mawwcmf{k

QM‘D e D.

. / rd /A-( j .
by, den) LS fﬁ. S
| e f

T e
e
~ N
« ¢ r -
—_—c \ : ’ .
¥\ -
IS { ¢ Pl
* o,
[
(R -

Judgment pronounced in the open

court, kept in separate sheets. The
Contehpt petition is dismissﬁd. No
costs. P 1
1\
A g&:;tﬂcka Vice-Chairman
;’ \ “
o
‘e
1 1 M
. i
; !




THE

3

THI

=

N‘I

CENTRAL ADMINISTRATIVE TRIBUNAL ::
GUWaHATI BLMNCH.

g

C.P. No. 42 of 1999 in
O.A./Ron. NO™ 49 of 1996. - Of

05.10.2001
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DATE O DECIT

Shri Jagat. DAs. . . . . e s ... .. APPLICZNT(S)

Mr. M.Chanda . AVOCATR Fowe LoLE AR LCANT(S)

VERSUS -

' RSPoTEMT (S
SBi SR Paul § 3 Orse.. ... .. oo oo (USPETDENECS)

' ATVOCALTH vOoR THLL
Mr. B.C.Pathak, Addl. C.G.S.C... .. . .. ADVIC i

RESPCONDENTS .

N 2L MR. JUSTICE D.N.CHOWDHURY, VICE-CHAIRMAN.

“or'BuE MR. K.K.SHARMA, MEMBER (p).

secher Reporters of local papers Hay pe allowed mO se&
the jud-ment ?

T he relerred to the Reporter or not 7

Jhether their Lerdships wish to se= the fair coupy of tine
judgmnent ? |
hether the judcment iz to be circulated to the other

Benches 7

» , Ction ihle . ,
Judgment delivered by HON'Dl®  yjce-Chairman.
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CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH -,

Contempt Petition No. 42 of 1999 (O.A. 49 of 1996)

. Date of decision : This the'Sth . day of October,2001.

Hob'ble Mr. Justlce D N. Chowdhury, Vlce-Chalrman.

Hon ble Mr. K.K. Sharma, Member (A). T e
Shri Jagat Das i A

Son of Late Satram Das

Villate Nabil,

P.O. Thoubanga,

- District- Sonltpur

Assam ' ..Petitioner
By Advocate Mr. M. Chanda.
-versus- . e

1. Sri S.P. Paul
Regional Manager,
Canteen Stores Department
Ministry of defence,
Satgaon, Narengl,
Guwahati.

2. Sri N. Chandrasekar
- Assistant General Manager (P)
. 'Adelphi’
119 Maharshi Kave Road
Bombay

3. Sri Mohar Singh,
Regional Manager ,
‘East Canteen Store Deport
Government of INdia, :
Ministry of Defence,
C.S.D. Depot Comples :
Guwahati-27. ‘

4. Sri N B.Singh
Dy. General Manager (P and Admn.)
- CSD Headquarters,
'Adelphi, 119 Maharshi Karve Road, '
Mumbari 400020. ~ <.Alleged Contemners

By Advocate Mr. B.C.Pathak, Addl. C.G.S.C.

ORDER ..

-— —

CHOWDHURY J. (V.C.).

O.A. 49 of 1996 was instituted praying for a
direction upon the respondents to consider his case for
appointment against the existing vacancis of Chowkidar,

Watchman or any other Group D Post lying vacant under the

Canteen Store Department, Misamari by granting age relaxation.

Contd....
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By ordef dated 15.9.1999 a direction was issued to that extent
to consider the casé of the applicant' with reference to
interview held on 2.6.1996 by taking into consideration the
provision of age relaxation as mentioned in the judgement. The
respondents this time also turned dowﬂ the case of the
applicant on ground of age. The applicant was fighting for his
case as is reflected in the eaflier judgement of the Tribunal

in O.A. No. 49 of 1996 which reads as follows :

The applicant was a casual Mazdoor on daily rate
basis in Canteen Stores Department, Missamari, from
29.10.85 to 1989. He was selected for appointment as
Peon in 1986 but he was not app01nted. In 1988 he
was selected for appointment in Group 'D' post but
again he was not appointed. In 1990 he was selected
for appointment as Mali. But at that time also he
was not appointed. In 1994 he was not considered for
appointment as Cook. The applicant submitted this
O.A. on 19.3.1996. During the pendency of the
application the respondents made recruitment to some
vacant Group 'D' posts. The interview was held on
23.9.96. Pursuant to the interim order dated
19.9.1996 issued by the Tribunal the applicant was
allowed to participate in the Interview. It is
however, alleged.that although he qualified in the
selection his case was not considered for
appointment due to being over aged.

[

It was contended.by ﬁhe counsel for thé applicant
that the respondents were'wilfully disregarding the direction
of the Tribunal in computing the age the respondents in 'a most
illegél fashion overlooked his earlier period of service from
26.10.1985 to 28.2.1989, approximatelyithree yeafs four months
in contravention of all norms and standards. The respondent
contended that said period could not be coﬁhéed since for the
aforesaid perioq. the applicant was engaged on daily rated.
basis and not on casual basis. The learned counsel for the
applicant contended that the respondents were playing with the
words in a most contumacious manner. It was stated and
confended that the respondent -authority by the aforesa;d
action ‘sought to lower the functional utility of the
Institution and thereby rendering it ineffective.

Contd. .
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We have ,given -our anxious considerétioﬁ in the
matter. We are of the view that the said period of three years
four months were meant to be considered in compﬁting his
se;vice "for the pufposé of age relaxation on proper
COnstruEtion of the . judgement. . The respondents feil into

error in interpreting the provisions of the . Executive

' instructions & orders etc. but for that count the respondents

cannot be held guilty of contempt of court without something
more. To constitute (Civil Contempt there must be wilful

disobedience to anyJudgement. The élleged disobedience must be

"deliberate. A contempt proceéding is not an usual or matter of

course affair. The power is of summary nature. - It is to be
wieldéd'with care and caﬁtion. The poﬁer should be exercised
when amclear case of cbntumacious conduct not explainable or
justifiable_outherwise,.then and then only the contemner must
be pushied. The jurisaictién is entrusted in the Superior
Courts for punishiﬁg éontempt of its authority for the
pdrpose of averting or frustrating the cogrsé of justice and
for mataining the authority of the law. The present proceeding
is also hit by Section 20‘df thé Contémpt.of Courts Act 1971.

From the tenor of the Notice itself it.cannot be inferered

that the Tribunal in fact initiated the proceeding for

contempt by calling upon the contemners to show casue as to.

why theylshohld not be punished. The Contempt Proceeding thus

' . . ’ ) . . 0 M-““
stands terminated. Therefore the Contempt Petition is liable
to be dismissed in view of Section 20 of the Contempt of
Court Act. The tenor of the notice itself did not indicate
that the Tribunal in fact initiated proceeding for contempt by
calling upon them to show cause as to why they should not be
punished.

In the circumstances the Contempt Petition stands
dismissed. There shall, however be no order as to costs.
‘e Clodm, I
(K.K.SHARMA) 4 (D.N.CHOWDHURY)
Member (p). ’ . Vice-Chairman
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| 33
Contempt Petition No. é 2’ / ig
in Lt

Original Application No. 49 of 19 ~
Sri'Jagat Das
N

Union of India & Ors.,

-And-

In the matter of

An application praying for initiation

of Contempt proceeding against the
alleged contemners for wilful non-compli-
ance of the Judgement and Order dated
1594¢

2356796 in 0.A. No. 49/96 under Section

17 of the Administrative Tribunals Act,

19¢€s5,
~And-

In the matter of :

Shri Jagat Das
Son of late Satram Das

Village Babil, P.0O. Thoubanga

District-Sonitpur
Assam
.. .Petitioner
-versus-
AN l. Shri 5. R /@O—U/ZJ

/Regional Manager, Cantten Stores Deptt.’
_.=—‘sr:—:""f_"’_(—j phereg g€

Miﬁistry of Defence, Satgaon, Narengi,

¥

Guwahati.
Contd. o o0
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ﬁ /ﬁ//p' 2. Shri N.Chandrasekar

éﬁ/o/ | Asstt. General Manager (P)
2L p e Lingh
(9 a/éy) P oA T 'Adelphi

_ i | orf .
/§;Zé§f2222j;;:jij;;? é&f 119 Maharshi Karve Road
g 6)0‘\//2 ﬂﬂg N/?) X Bombay.

é_g D 437 pr/é;( .« «CoOntemners

e 42 "Vj M\ﬂ%r{
é?/ ZN@) Most Respectfully Sheweth : i

.é%éiéulégﬁg'l. That your applicant approached the Hon'!ble
AﬁEL/D//Z ‘ Tribuﬁal through Original Application No., 49 of 1996
//‘?‘/&/ CZJZ praying for a direction to the respondents to appoint
: o - him against existing vacancies of Chowkidar/Washerman
/%/ 'ﬁjffg%%vzﬂ‘ ,
Py ‘ or any other Group D post lying vacant under the Canteen
’ﬁﬁ / Stores Department, Misamari by granting age relaxatién.
The said 0.A. was decided by the Hon'ble Tribunal on
15.9.98 directing the respondent to consider the case
of the applicant with reference to the hnterviéw held
on 23.6,96 by taking into consideration the provision of
age relaxation as stated in the application. It is also
obsefved by the Hon'ble Tribunal that as has not been
disputed by the respondents as that the applicant had

qualified in the said interview the respondents shall

make appointment of the applicant according to merit after

relaxing the age and also directed that the final order
shall be communicated by the competent authority by the
respondents within 60 days from the date of receipt of
the order, |

;ﬁ 7Zaj—¢he applicant immediately after receipt of the

Judgement and order dated 15.9.98 submitted the same

Contd. ..



alongwith representation dated 7.10.98 praying interalia
for immediate implementation of the Judgement and Order
dated 15.9.98 which would be evident from the letter

of the General Manager issued vide letter No. 3/Pers/
A-1/1107 (Misamari) /5501 dated 17.11.,98., Thereafter
surprisingly the Assistant General Manager informed the
applicant only on 13.7.99 that the applicant is not
entitled to get the age relaxation under the category
of casual worker‘as provided in Swamy's Compilation

at Chapter No. 14 does not apply. This decision of
General Manager is amount to violation of the Hon'ble
Tribunal's Judgement and order dated 15.9.98. It is
perfinent to mention here that the applicant submitted
a detailed representation dated Nil (Annexure~§u )
addressed to the Geheral Manager, Canteen Stores Depart-
ment, Ministry of Finance, Mumbai wherein the applicant
stated that he is entitled to age relaxation for the
entire period during which he rendered service in the
Canteen Stores Depértment in addition to normal age
relasation of S years by virtue of his belonging to
Scheduled Caste Community. The applicant also stated

that he had also prayed for age relgxation in terms of

the scheme of age relaxation issued by the Government of
India, for casual workers i.e. the period which has been
spent py the casual labourer while working on casual
basis ;Eﬁ the Government department in addition to the
normal relaxation by virtue of his belonging to Scheduled
Caste Community. It was further stated that it appears

from the respondents letter dated 16.12.98 that the

period of his casual service rendered in the Canteen

.Contd...



Sbbaes Department has not been counted for relaxation

in addition to his entitlement to normal relaxzation for
five years, as a result his claim for age relaxatioﬁ has
been rejected without application of mind and further
requested to 'implement the judgement and order in the
manner indicated by the Hon'ble Tribunal in its judgement
and order dated 15.9.98. It is relevant to mention here
that the General Manager in his letter dated 16.12.98
informed the petitioner that as per recruitment rule

for abpointmemt to the post of Washerman the age criteria
should be between 18-25 years. His date of birth as per
record is 6.2.1964.6n the date of interviéw i.e. on
23.6.96 held at Canteen Storeé Department, Misamari his
age was 32 years 4 months 17 days. Age relaxation for
SC/ST is upto five years therefore on the date of inter-
view i.e. on 23,6.96 the applicant ought to have been
within age limit of 30 years after granting relaxation

of five years, but the applicant attained the age of

thirty two years and therefore held over aged for Govt.

service., It is also stated in para 3 if six years age
limit is granted in terms of the Central Govt. rules

with effect from 1.1.80 to 15.8.85 even then the applicant
also remain overaged on 23.6.96 therefore his claim

was :ejected by the General Manager for appointment in
terms of the interview held on 23,.,6.96. In this connection
it is pertinent to mention here that in terms of the
judgement and order of the Hon'ble Tribunal the applicant
is entitled to age relaxation to the extent of service

he has rendered in the Canteen Stéres Department on

casual basis and normal age relazation, therefore the

Contd. ..
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aplicant is entitled to six years age relaxation
instead of five years of normal age relaxation by
virtue of his Scheduled Caste Community. The applicant
should be deemd to be within the age limit if the
services rendered in the Canteen Stores Department on
casual basis is counted. But the alleged contemners
wilfully did not grant the age relaxation to the extent
he has rendered his service as casual worker in Canteen
Stores Department after normal relaxation of 5 years

on the ground of his belonging to SC community. The
jusgement and order dated 15.9.98 is very crystal

clear wherein it is held that the applicant is entitled
to age relaxation to the extent of his service rendered
in the Canteen Stores Department on casual basis i.e.
with effect from 29.10.85 to 1989. Therefore he is
entitled to age relaxation for 4 years in addition to
normal age relaxation. Therefore non compliance af the
judgement and order dated 15.9.98 is deliberate and
wilful., Therefore the Hon'ble Tribunal be pleased to
initiate a contempt proceeding against the appeged
contemners for wilful noncompliance of the order of

the Hon'ble Tribunal dated 15.9.9€ passed in O.A. NO.
49 of 1996 and further be pleased to impose punishment

against the alleged contemners in accordance with law,.

Copy of the judgement and order dt. 15.9.98&,
letter dt. 17.11.98, 16.12.98 and representation dated

are annexed hereto and marked as Annexure=-1,2,3

and 4 respectively.

Under the facts and circumstances,
stated above, the Hon'ble Tribunal be

pleased to initiate a Contempt Proceeding
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wilful
against the alleged contemners for/non-

compliance of the Judgement and Order
dated 15.9,.98 passed in O.A. No. 49 of
1996 of the Hon'ble Tribunal and further
be pleased to impose Punishment upon the
alleged contemners in accordance with law
and further be pleased to Pass any other
order or orders as deemed fit and proper

by the Hon'ble Tribunal.

And for this kxu@xzsf act of kindness
the petitioner as in duty bound shall

ever pray.

+eee Affidavit



AFFIDAVIT "

I, Jagat Das, Son of late Satram Das, aged
about'ﬁl‘years, resident of village Nabil, P.O. Thoubanga,
District ®sshz®x Sonitpur do hereby solemnly affirm and

declar as follows :

1. That I am the petitioner in the present Contempt
Petition as such fully acquainted with the facts '
and circumstances of the ease and competent to

swear this affidavit. .

2., That the statements made in this petition in
paragraphs T are ture to my knowledge and
those made in paragraphs 9 derived from
the records which I believe to be true and the

~—

rests are my humble submissions before the Hon'ble

Tribunal.

3. This affidavit has been made for filing a Contempt
Petition Before the Hon'ble Central Administrative

Tribunal. A .

I, sign this w€fidavit on this the B@ﬂday of

Nev Baptrdari9os.
Snd () g?)- Dub-
' DEPONENT |
_Identified by Céyajiaoi- -Afoom;gi? OLNAfg;_
AR Lraloni ) 1€ fon = 77" %Z/mfﬂ
mn,z/m//’_ g ‘/'/“’ 7M dL’
Advocate's rEderk Cﬁ%? I, &) - o= 202
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DRAFT CHARGE

Laid down before the Hon'yle Tribunal for
initiating a Contempt proceeding against the alleged
contemners for wilful nonucompliancé of the Judgement
~and order dated 1519.98 in O.A. No. 49 of 199 by
this Hon'ble Tribunal and further be pleased to impose

Punishment on the alleged contemners in accordance

with law.
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CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH

Original Application No. 49/96

Date of Order : This the 15t§/§§g,9£—89ptember 199&.

HON‘BLE MR. JUSTICE D.N.BARUAH, VICE-CHAIRMAN

HON'BLE SHRI G.L.SANGLYINE, ADMINISTRATIVE MEMBER

1.

Sri Jagat Das
Son of late Satram Das
Village = Nabil,
P.O. Thubhanga,
Districe -~ Sonitpur
eess+s Applicant

By Advocate Mr. J.L.Sarkar, Mr. M, Chanda.

2.

4.

-versus-

Union of India, -

Through the Secretary to the Govt. of India,

Ministry of Defence,

Delhi. o
N®

The Director General,

Canteen Store Department,

Ministry of Defence,

'ADELPHI, 119 Maharshi Karve Road,

Bombay=-400020

The Regional Manager,

Canteen Store Department, '
Govt. of India, Ministry of Defence
Satgaon, Narengl, Guwahati.

The Manager,

Canteen Store Department,
Misamari Depot (Cant.)

PIN 784506.

By Advocate Mr., S.Ali, Sr. C.G.S.C.

O RDER

s —— o o S ——

ANGLYINE, ADMINISTRATIVE MEMBER 3

«+ee e Respondents.

king directions on

mhf; application has been submitted by the applicant

the respondents to consider appoint-

ing him against existing vacancies of Chowkidar/Watch-man

e

or any other Group. 'D
s
Storesg Department, Mi

” Accdrding to the appl

' post lying vacant.under the Canteen
ssamari by granting age relaxation.

icant being surplus casual employee
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he has priority over others for absorption ang appointment
in regular Group 'D' post under the respondent No.4, the
Manager, Canteen Stores Department, Missamari Depot(Cant).
He is also entitled to the benefits of the 198€ scheme
for regularisation of casual employees,

The facts in short are :-

[, The applicant was a casual Mazdoor on daily rate
basis in Canﬁeen Stores Department; Misssamari, from
29.10.85 to 1989. He was selected for appointment as Peion

N NI
in 1986 but he Was not appointed., In 1988 he was selected
for appointment in Group 'D' post but again he was not
appointed. In 1990 he was selected for appointment as Malj.
But at that time also he Was not appointed. In 1994 he
wWas not considered for appointment as cook. The applicant
submitted this 0.,A. on 19.3.96. Durfg;/the pendency of
the appllcatlon the respondents made recrultment to some
vacant Group 'D' pPosts. The interview was held on 23.9,96,
Pursuant to the interim order dated 19.9.1996 issued by the
Tribunal the applicant was allowed to participate in the
Interview, It is.however, alleged that although he quali-
fied in the selection his case was not considered for
appointment due to being over eged\ The applicant had
amended the application and submltted the amended applica-
tion on 28.7.97 andg Copy served on the Sr. C.G.S.C, No
additional written statement was submitted,

We have considered the contention of the applicant
in this application. Apparently the respondents had allowed
the applicant to Participate in several selections as
mentioned above. But for some reasons stated by them in
the written statement he could not be appointed though
he was successful., We however fall to understand why in

19?3/he was empanelled for the post of Mali if there

/
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Annexure~1 (Contd. )

; ' is no vacancy in that post. According to the applicant
in the selection of 1996 he had quélified in the interview,
This is not contracleé by the rééégkgz;igiwﬁgméng“éhbml-
tted that he was not given appointment because of his
"/“%eing over eged. This is also not contradicted by the

respondents. The applicant contended that he is not

over aged if relaxation of age is granted to him in

e ey

accordance with the provision as laid down by the

— e

Government of India in their policy of granting ége
g relaxation as published in Swamy's Complete Manual of
Establishment and Adminisggetion, 1994 edition, Chapter

14 pages 114—124. AgCOrding to his poiicy it has been °

=

of age limit in favour of the residents -of the State of

Assam for appointment in Public Service as provided in

L S Py

the Residents#@fﬁhssam(Relaxation of Upper Age-Limit)

By AT al

5 'LUY‘ Rules, 19 .vﬁffer considering the contentions of the
f. (B ﬁ) , appli€ant we difect the respondents to reconsider the
Q _i\ﬂé se of the appllcant w1th reference to the intervigw

held 6n 23 6.1996 taklng into consideration the provi-

51on 6f age relaxatlon as 1nd1cated above, ‘As it has not

P -

_ been dlsputed by the respondents that the applicant had

qualified in the said interview, the respondents shall

AY(X; make appointment of the applicant according to merit if

:% ¢
K Wx/(i,fé he is within the age limit after age relaxation is greaﬁedf/

xg;, A final order»shall be communicated to the applicant by
'5 4d\ the competent authority of the respondents with 60 days ,
. \ -

i from the date of receipt of this order.

The appllcatlon is disposed of as indicated above,
. ' No costs. ~v',’ Sd/- Vice-~Chairman
H ' : SD/~ Member (Admn)
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Annexure=2

GOVERNMENT OF INDIA
MINISTRY OF DEFENCE

CANTEEN STORES DEPARTMENT

'ADELPHI ! .
119 MAHARSHI KAVE ROAD,
MUMBAT 400 020

Ref No. 3/Pers/A-1/1107 (Misamari/5501

Date 1% Nov'9e

Shri Jagat Das

S/0 Late Shri Satram Das
Village~- Nabil

P.C. Towbhanga

Dist- Sonitpur

Assam ,

REGISTERED A.D.

PRAYER FOR IMPLEMENTATION OF THE JUDGEMENT
AND ORDER DATED 15,.9.98.

Reference your representation dated 07.10.98.

2. Your request‘regarding implementation of the
Jjudgement and order dated 15.9.92 is under process and

the outcome will intimate you in due course,

3. This is for your information. Mf///

sd/ -

(RAKESH MEHTA)
Manager (P)

for General Manager
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Annexure~=3

Govt. of India
Ministry of Defence
Canteen Stores Department
‘Adelphi, 119 Maharshi Karve Road
Mumbai 400 020

3/Pers/A-1/1107(Misamari)/6094 16 Dec'9g

Shri Jagat Das

S/o0 Late Shri Satram Das
Village=-Nabil

P.0. Towbhanga
Dist-sonitpur

Assam

JUSGEMENT ORDER DATED 15,9.98 PASSED IN O.A. No.
49/96.

Reference our letter No. 3/Pers/A~1/1107 (Misamari)/
3501 dated 17 Nov 9e. :

12, As per our Recruitment Rules for appointment to the

post of watchman, the age criteria is that the candidate
should be between 18“tdo 25 years. Your date of birth as per
our record is 06.02.64. On the day of interview i.e. 23.6.96,
held at CSD Depot Misamari your age was 32 vears 4 months
and 17 days. Age relaxation for SC/ST
Therefore, on the day of interview i.e
be within the age of 30 vears after grahting age relaxation,
whereas you more than 32 Years_and.thus overaged for Govt,
service, Y '

3. “urther the upper age relaxation im favour of residents
of Assam for appointment in Central Govt. offices located in
the State of &ssam, is 6 years to all persons who have
ordinarily resided in the State of Assam during the period
from the Ist day of Jan 20 to 15th day of August 1985,
Therefore, even if 6 years age relaxation is considered, you
were sill overaged as on 23.6.96 i.e. date of interview held

-at Misamari depot. T~ e e oy
o i Y
4. Pince you were overaged as per rules, we regret our

inability to consider your case for an appointment in CSD, ~-
1t
D

H.0.0.

«Ce 3 The Manager : [;
CSD Depot E%:;:jfi:;—l*
Narangi

cc RM(E)

cc 3 AGM(HRD&L) : Reference our Memo No. 3/Pers/A-1/1107
(Misamari) dated 15 Dec 98. You may inform
the court and also Defence Secretary, as
directed vide BOCCE Fax NO. 95307/Q/BOCCE
dated 15 Dec 98,

sd/ -

(RAKESH MEHTA)
ME&Yager (P)
for General Manager.

(1]
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Annexure=4

To

The General Manager,

Government of India,

Ministry of Defence,

Canteen Stoéres Department
"ADHELPHIY

119 Maharshi Karve Roadqd,
MUMBAR-400 020

Prayer H6r immediate consideration of appoint-
ment in terms of Judgement and Order dated
15.9.98 passed in 0.A. No. 49/96,

Sub

Ref : 1., My representation dated 7.10,98

2. Your letter No. 3/PERS/A~1/1107
(Misamari)/6094 dated 16.12,98,

Respectéd Sir,

I like to draw your kind attention on the
subject cited above and further beg to state that the
contention advanced by you rejecting grant of relaxation
While considering my case of appointment in the light of
the judgement and order dated 15.9.9¢ is contradictory
to the order passed by the Hon'ble Tribunal in OC.A. No.
49/96,

The order of the Hon'ble Tribunal has been

misinterpreted regarding grant of age relaxation,

A mere reading of the Hon'ble Tribunal order
dated 15.9.98, it is crystal clear that the undersigned
is entitled to age relaxation for thé entire period during
which I have rendereqd my valuable service in the Canteen
Stores Department in addition to the normal or age relaxa=-
tion of Five years by virtue of my belonging to Scheduled
Caste Community. It is further made clear that I have
not made any prayer for age relaxation in the light of

Assam accord.
Contd. oo
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Annexure-2 (Contd. )

The undersigned is entitled to age relaxation
in terms of the scheme of age relaxation issued by the
Government of India for césual workers that is the
period which is spent by a casual labour while working
bﬁ Casual basis in the Government Department in addition
to the normal relaxation by virtue of my belonging to

Scheduled Caste Community.

In your letter dated 16.12,98, it appears
that the .period of my casual service rendered in the
Canteen Stores Department has not been counted for
relaxation in addition to my entitlement for normal
relaxation of Five Years. As a result you have rejected
my claim without proper understanding of fhe true contents
of the Hon'ble Tribunal Order dated 15.9,98, The order

Py

dated 16.12.98 has been passed without applicant of mind;
The order of the Hon'ble Tribunal is very much clear, )
Therefore you a re requested to implement the same in the™
manner indicated by the Hon'ble Tribunal in its judgement
and order dated 15.9,98 failing which the undersigned
shall be compiled to take further recourse for proper T

implementation of the judgement.

An early action is highly desired. -

Yours faithfully,

- Sd/~

(JaGaT DAS)
C/o Lat Satnam Das
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C.P.NOs42 OF 1999

 IN0.A.49 OF 1996

. Shri Jagat Das. AP .

.. .Petidioner =~

-VS-

1. Shri  §.R.'PAUL

2. Shri M, Chandrashe‘khar

«ese Contemners

I shri SeR. PAUL,

-

Regional
Manager, Canteen Stores Beparunent, Mini str.y of Defence,

Satgaon, Narengi, Guwahat:. aged sbout 53 ., do
" hereby sobemnlyyaffim and declare as under::

1.

T

That thedeponent is fully conversant with the facts of
th:e case.,

2., That the deponent is authorised to file the present

reply: affidavit on behal f of Contemner No, 2.
_ . _ ,

/3." That the deponent ‘has gone through the contents of the

aforesaid contempt peution and has undefstood the same.

{
That the deponent as well as the Contemner No.) has .the

ouo2/-
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hlghest regard for the authority of this Hon' ble Tribunal
and they respectfully submlt that-there is no ﬁimfulwn
violation and intentional d&isobedience to the‘ direction

and order-passed &n 15.9.1998 in O,A, No. 49/96.

5.. That the Hon'ble Tribunal by its order dated 15.9.98
directed the respondents to make appointment of the
applicant according to merit if he is within the age limit

after relaxation is granted.

(/’,5. That the applicant has claimed for age relasation
£

oxr being a SC candidate and also as a nesident.of the

IR

State of Assam. It is clarified that both the age relaxa-~

tion cannot be considered in a combined manner, He 1s o
=y

exﬁtitiedr‘cfommpgeasfage ,relaxat:l:d)mbm 05 years being a SC

b ST _.z.‘_... A

candidateb However, after. accounting of his relayatlon, he

=R
- was found over-aged as on ‘the da’ce of intexview held on

23.06’ %6, notw:t.thstandln that
2, 1

Jhad quallfied in the

same. £ven if the age relaxation of 6 years is taken into

consideration in relation to the provision of being a

resident of the State of Assam, the aﬁplicént yet does
not come uncier the upper age litﬁit as requited for appoint-
ment to the post of watchman_, notwithstanding‘ that the
said provi sioi'i does not apply for the appl‘icant, since

they were in force for 5 years from the date of publicétion
of OM No.14017/20/87-Estt. (RR) datéd 15.io.87(Enc1,3). The

date of interview held on 23.6.96 falls subsequent t the

0003/"’
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ekpiryyoﬁ"ibid period of the OM,

It is pertineﬁt to mention here that the. ml'e"s‘for
~age relaxation to various categories fJ.nds reference in -
_ehapter 14 of Swamy s Mannal on Establlshement and

. Admini stration.

7 'i‘hat the contention_of the dpplicant that he is

e‘ntitted for age 'ielakati‘on for t‘ne ,-camel vsemipe.‘ rende r-

ed’in the Department is incor.tect, ‘as he had .performed

~ daily: rated sexvices on day to day required b‘asi's'w}ivth ‘
breaks between 26.10,1985 to 28 Feb &b, The applicant was

neitherf:sporisored by any autho /j agency hor was'gi‘én

any temporary app01ntment as a casual worker in the o

department. _Even ofhemise, ‘the applicabila.ty of Govt. \

OM No, 51016/2/90/Esst(C) dated 10-9~93 ::epmduced as
Appendix under- serial’ No.7 of chapter: 22 of the Swamy'
Manual on Establishment and Administration (Encl-S)q 1999
‘edition on grant of:’tex.ruporary status:-and regulariisation of
casual workers:-does not apply to the applicant as he was
not in any kind of’ employment in Canteen Stores Depart-
‘ment as on 10 September 93. Further, the aspect of

| eligibility for re‘gulerisation' in the upper age limit for -
easual 1aboorers.f has also been 'explaine{i to the api:licant
b in para 3 of our letter'No.3/Pe£s/A-1/1107'(Missamazi)/3425

dated 13 July'99(Encl-2). ;///,

Hence none of the provisions contained in chapter

-14 and chapter 22 Sr.No.7 and Sr,9 of the Establishment

oco4/"'
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and Administration Manual is applicable to the applicant. |

In view of the submission made here:.n
'above the deponent nespectfully prayed
that the present contempt proceedi‘ng
is liable to be dismissed by dischar-
" ging the notice issued to the respon-

dentSo

VERIFCATION

pJ

' Verified on this. x14th a day of hamh, 2000,
that the conbents of this affidavit are tme and oorrect

to my Jmowle_:dge based on the official records_ and bel‘lef.

Nothing is false therein,

. : DEPONENT

Regional Manager (East)
Canteen Stores Department
* P.0.-Satgaon, Narangi

" Guwahati~—27
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I BENCH

[
el arafs  afise

Central Admi-ivra‘iva Tribupal

“%3
Flad 4Ly Te cepl,_

C‘./V"\rf ~ /jwa
A

UEY £ Ry P;ijz 4
Cuws &'i B pen 0 PL 9/94
v Sri Jagmt Das

« « s Applicant

Sri S.R.Paul e+s Alleged Contemner

=-And-

In the matter of :

Rejoinder submitted by the applicant
against the show cause reply submitted

by the alleged contemner No.2

The applicant most humbly and respectfully begs

to state as Qnder :

1. That your appl;cant Ccategorically declare the
statements made in péragraph 6 & 7 of the reply submitted
by the alleged contemnér no. 2 and further begs to state
that contention as well as the statements made in pParagraphs
6 & 7 of his reply is totally incorrect and the order of
the Hon'ble Tribunal is misinterpreted and the same has
not been complied with deliberately, It is further stated
that the Jﬁdgement and order dated 15.9.9¢ in O.A. No,
89/96 the Hon'ble Tribunal very categorically directed
thevrespondenté/alleged contemners to reconsider the

case of the applicant with reference to the interview
held on 23.6.96 by taking into éonsideration the provision
of age relaxation as indicated in the order. It is also

ordered that as it has not been disputed by the r
|

€spondents

Contd..,

e
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that the applicant has qualified in the said interview

the respondents sﬁall make appointment of the applicant
according to the merit if he is within the age limit

after relaxation is granted., It is relevant to mention

here that the applicant is entitled minimum 9 years of

age relaxation as because five years for by virtue of
Scheduled Caste and four years for rendéning casual

service under the respondents., It is also relevant to
mention here that the applicant is entitled for appointment

till he attains 34 years of age, _/df’

It has specifically mentioned in the judgement andg
order that applicant is entitled to age relaxation in terms
Oof the provision laid down in Swamy's Complete Manual of
Establishment and administration 1994 edition, Chapter-14,
Page 114-124, according to this policy the applicant is
entitled to his age relaxation td the exﬁent of his
service rendered, in the canteen stores department ang
over and above taking into consideration the relaxation ff
of‘age limit in favour of the resident of the State of
Assam for appointment of Public Service ip terms of Assam
Accord. Therefore in view of above clear order the applicant
is entitled to age relaxation in terms of the above mentionegd
rules and instructions of the Government of India, It is
further categorically stated that applicant belongs to
Scheduled Caste Community andg necessary Certificate in

this connection is submitted before the respondents at the

time of interview as such in addition to his entitlement for

Age relaxation to the extend of the applicant service rendered

in the department for a long periog four (Four) Years, the

applicant is also entitled to normal age relaxation of 4 (Four)

years by Virtue Oof his belonging to Scheduleq Caste Community

Contd, .,
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It is categorically denied that éWen after grant
of age relaxation the applicant does not fall within the
prescribed age liﬁit. It is also categorically denied
that there was break in bbtween 26.10.85 and 28,2.89,

In support of the claim of the applicant enclosed the
letter dated 13.7.99 and other relevant documents inclu-
ding the copy of the M.P. No. 135/97 for kind perusal

of the Hon'ble Tribunal.

Copy of the letter dated 13,7.99 and copy of

-

J——

the M.P. No. 136/97 are annexed as Annexure-2 ~

Series.

i\
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3ri Jagat Das, Son of Setram Das,

of Village Nabil, P.C. Towbhanga, District- Sonitpur,

Assam,'applicant in the O.R. No. 42 of 99 (0.A. No. 49/96

do heréby verify that the statements made in the

rejoin&er are true to my knowledge and I have not

suppressed any material fact.

91} day of

And I sign this verification on this Xxy% =X

January, 2000.

Sews Jequr -

Signature

resident
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) ARA TEFRIT
‘ GOVERNMENT O_F INDIA
A 0w ==
CANTEEN STORES DEPARTMENT

Telegrams : CANSIND . CADELPHLE
Taex:{o1v27m CASD IN ' 119, MAHARSHI KARVE ROAD,
, 011-5503 CASD IN BOMBAY-400 020.
Telephones : IRElRE

297120-40-42-80 MINISTRY OF DEFENCE

Ref. No, 3/Pers/A-1/1107(M1isamart) /347

Date: )3 July' 99

v/g;rt. Jagat Das
S/0 Late Satram Das
Vitllage - Nabil
P.0. - Towbhanga

Dist - Sonitpur, Agssanm

/REGISTERED 4.0,/

REPRESENTATION FOR APPOINTHMENT IN CSD

Reference your representatton dated ntl recetved on

2. It has been clearly stated in our letter No.3/Perg/4-1/

1107( Htsamart) /6094 dated 16th Dec® 98 in response to Judgement

dated 11th May 99 passed on 04 Ny, ,49/96 that in _spite of age
on

relazation for residents gf 4ssam, you were still over age
the date of interview held at Xisamart depot. In addition at

page 3 of the judgement referring to "Swamy's Kanual on

Establigshment & Admintistration, 1994" edition, chapter 14, page

114-124, relates to age relazxation of casual labourers for
absorption as group 'D' staff for those who have conti#nuous
period of casual employment and in case of broken period of

gervice vhich should be at one stretch for more then siz months.

~Thig provision has already been incorporated while reproducing
OX No. 51016/2/90-Estt(C) dated 10 Sep 93 in our circular No.
3/Pers/A-1/1146/1379 dated 08 March 96 where it has been very

clearly stated that these orders are applicable w.e.f. 01.9,93.

However, you are not ecligibel for these provisipons since you
are engaged as dailly rated between 26 Oct 85 to 28 Feb 89 and
not on a casual labourer basis. XNoreover, your service was
algo with intermittent breaks. .

3. You agre also to refer to Govt. OX tncorporating
clarification regarding absorption casual labourer reproduced
in Swamy's Manual Establishment & Administration tn chapter
¥o.,22 Srl, No. 9 under clarification on grant of Temporary
status and Regularisatton of casual workers in respect of age
relazation. t has been clearly stated at sub para 3 of Srl
No. 9 that in case of casual labourer initially engaged after
crossing the upper age limit prescribed for recruitment to

Gp ‘D' posts be eligible fon-grant of temporary status,
Jollowing applies. : .

" No age %gﬁﬁt has,_been. pre.scrlbed=Fformghantmofmlenporary

statusly¥ However for the purpose of subseguent ,
regulartsation the conditlons regarding age and
educationagl qualification prescrided in the relevant

Recruitment Ruleg will apply,”
00000.00;2/"‘
IR E IR R LA G AL B £ O B B L A T
Please address communication to the departiment and not to individuals by name,
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GOVT. OF INDIA
MINISTRY OF DEFENCE, ?;’
CANTEEN STORES DEPARTMENT, @
Adelphi 119, M. Kerve Road,
BOMBAY - 400 020.

2 2

4o Therefore, iln view of the fact that you had worked on

datly rated basis prior to 01.9.93, that too under the 1 i
scheme of dally rated employment, age relazxation under the
category of casual worker as provided in Swamy's Comptilation
at Chapter No.14 does not apply. Horeover, age relazation
aspect for casual labour have beem clartfied at chapter No,22
Srl. No,9, Therefore you are not eligible for the relaxation:
even under casual laebour scheme, since recruitment rules for
watchman specifies age limit of 18 to 25 years.

5. Fe are unable to consider your case for ége relaxatton
and employment in CSD,

EE .

——

( No CHANBRASEKAR )
Asst, General X¥anager (P)
For General HNamager

| S
A
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IN THR ORNIRAL ADMINISTRATIVE TRIBUNAL -5
GUWALATI BENCH §

Man0iug Soudee ST .

temteaj Adminiatrative Tridase

H.P. No, 135797 o= 3
in 3 )

o
Veho Lioe 49 of 1996

Yaahati lanad, (Fenasth

AANYA) Aok

vl Jagat Dae
» Verpus =
Union of India & Ors.

w ANnd =
in_the patter of
An eppliontion praging for amendment
of the Originn) Appliocatiom.

w And =

sri Jagat Daa

Son of late Batram Deg

Villoge = Nabil

. i
P.0, Towbhanga '
Digt « BEonitpur

EN ' Asren

The applicent above named moat humdly end recpeotfully l

begs to submit eas follows ¢ ' ' o

#he epplicent waa appointed only on daily weges e

baels and not ans Casual Labour as eclAimed by the epplicent. !

Comtda ¢52/°

Gl
-
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It 48 true that he wans interviewed on the instrustions.

of the Central Admninistrative ridbunel but being avmawsgel wan

not selected.

* 526 (A) 0

1t 48 true that he was interviewed by tho ,

Interview Board as per the instructioas of the
Aonsurable Camtrel Administrasive Trihcial but
he was not seleoted being mmoﬁ(

£26. (D) ¢ ﬁ?\/ |

Thie is not true. Ap age relaxation 4is not

— e P n s

permiesible in respeot of daily woges workers.

T e T

f. The relevant rule quoted in the spplication &ces |

not oover the applicant ss he was neither Retrenched /

Central Govt Fuployaecs nor wosn Capual Laboure He wae

employed on dally wagen bapis as and vhen required,

2 (A)e I8 4is foxr the Honourable Iribunal to Dpass ‘ ;
order es they deen fit. 3
Esxa lie 10 8 A1 ¢ : .

The rule quoted in the appliocation by the /j :
appliocant in ndt- epplicable to him as he wns /

engaged an dally wages.

[
2oxe Xo 12 ¢ i

f

Sinee the Memorsndum Ko 1o not menticomed enly / i'
date ie menticned, it in difficult to apcertain as )
¢o whigh memorandum the epplicant has referald 4o

end what are fite aontento. ,

contd, 0.3,-



. )

i3 It is true that the rrocess of £1lling ap the
vacsncies at Ramimgt ut-mwi has conmensed 1.0, £4l1iing
up of farmal applicatien £mn etos But the appoiatmmto
have not yet been made by HO,

Y BRAFLCAL G

Iy Reke Vaid, Hegioual Hensger (Fast) Centeen
tores Department, C.8.0, Depot Complcx, Satgecn, Guushotd,
4o heredby solemnly affirm and deolare that the statemonts
made in the above Written HStatemonta are true to my
knowl edge, belief & informntion,

And X aign thip verification todey e q
day of June 1997 at Guruwahints.,

* Regicnal A’nnnger (E)
CSD, Depot (Complex)
F. O0- Salgaon,
Guwahati-27

e ———————— s ot

———— ——

v e o - — —— ——— - -
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S 4 g GOVERNMENT OF INDIA A////
ad | T FR @ / T
| CANTEEN STORES DEPARTMENT
Telegrams : CANSIND EC kEict "ADELPHI"
“Telex : 11 2761 CASD IN MINISTRY OF DEFENCE _ 119, MAHARSHI KARVE ROAD,
Telephones : 297120-40-80, 297142 BOMBAY-400 020.
i w. | Rt 23( .
i Sept 95,
Ref.No.5/Perg/4-1/1107(Kisamart) / Ly 432 . Date:
' Shri.dantk Chanda, | _—
Advocate, :
Gauhati High Court, . ' REGD.A.D,
Bye Lane-7, . o .

Loc¢hit Nagar,
uwahati-7/81007,

EMPLOYHMENT T0 SHRI.JAGAT DAS,.

Reference your Notice dated 26.6.95 for giving employment
to Shri.Jagat Das S/0 Late Satram Das.

2 Ve have examined the case of your client Shri.Jagat Das,
S/0 Late Satram Das of village Fabil, P.0.Towbhanga, Dist-Sonitpur,

Brief of the case ls as under :-

f
1) Shri.Jagat Da§ was engaged at our Hisamari Depot w.e.f.
¥ 26th Oct'85) Though his name was empanelled in the local panel
for Watchian which was drawn on 22/23 Nov'88, his name was
cancelled from the panel based on the Govit, Order bearing
No,0.HM. 40014/18184/Estt(C) dated 7th Hay'85. .-

, The order states that "Casual workers recruited prior to the
x\gfwa~' issue of the instructions can be considered for regular

Lo appointment of Gp.'D' posts, even if they were recruited
A otherwise than through the Zmployment Ezchange, provided

they are eligible for regular appointment in all other
aspects. : v

11) Your clients name was empanelled for the post of Mali
when the local panels for Gp.'D' categories were drawn at
Hisamari Depot on 10.9.90 as his name was sponsored by
Employment Exchange. Since there was no vacancy Jfor the post
of Hali at our Hisamari Depot till expiry of valtdity period
of the panel t.e. 15.8,92, we could not glve apppintment to
your client in our Department, —

111) Regarding recent recruitment in CSD Misamari, it is stated
that on 23rd May’S94, local panel jor Cook was drawn by
Higamari Depot and the person who has been empanelled atl
Srl.No.! was given appoiniment to fill up the vacancy of
Cook at our Hisamari Depot, A -

3. FProm the above, it is seen that we have not done any
injustice to your client, Therefore, you are reguested to appraise
the position to your client Shri.Jagatl Das.

( J.NEKAR )
y nrrt (p)
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CePe NOW G2 /1999
IN O«ie NoO® 49//37[

In the matter of ¢

ghri Jagat Das
-~ Vg~

Union oi‘ Iﬁdia & Others.
- And -

In the matter of :

Shri Jagat Das
-'V‘s-

Shri Mohar Singh
REPLY SUBMITTED BY THE ALIEGED CONTEMNER NO 3

1. I, Mohar Singh, Begional' Manager, (Bast)
Canteen Stores Department, Guwahati, do hereby solemnly ~/

affirm and declare as under ¢

2. " That I have gone through the contents of the

aforesaid contempt petition and have understood t'he same «

3. | That I joined as Regional Manager (Bast ),

Ceanteen Stores, Department, Guwahati only in the month of
774y Rooco and the matter pertaining prior to Aray Seeo
are matter of facts as available in records.

4. That YI have highest regard for the authority
of the Hon'ble Tribunal and I respectfully submit that, there

is no violation much less than the wilful and intentional
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disobedience and violation to the direction and order passed
on 15.9.1998 in O.A« No. 42/99 by this Hon 'ble Tribunal.

5e That I

as well as anticipated vacencies, a panel for Watchman was
drawn by the Board of Officers prescribed far\fgg_ggrpose.

In compliance with the orders of th’ble CAT dated 20 Sept 96
in MP No. 136/96 in O«A. No. 49/96, Shri Jagat Das was 7
allowed to appear for the interview before the aforesaid
Board. During the interview, the individual was found to

be over aged even after giving him relaxation of five years

on account of his being SC Candidate .
W

6. That although the age relaxation given by
the Assam Govte vide their notification dated 30.9.85 vas
no longer valid on the date of his interview; but even if
the relaxation, as stipulated therein, had been given to the
individual making the relaxation period to be six years on
account of his being a resident of Assam, even then the ix
individual was beyond the prescribed age limit. As such,

he could not find place in the panel of Watchmen drawm on

23 Sept 96.\/////

T That it is also clarified here that there
was neither any post of Mazdoor vacant nor was any antici=-

pated vacancy of Mazdoor at Missamari Deport on the date of

" his interview i.e+ 23.09.96. Thereafter, till now no panel

was drawn for the post of Mazdoor or any other Group 'D' Fost

at Misamari.

n 23 Sept 96, on the basis of existing

Rt
.
|

N

P

=
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8. That in the order dated 15 Sept 98 of Hon 'ble
CAT, in the aforesaid O.A. No. 49/96, no specific directive/
order was passed for counting/considering, for the purpose
of age relaxation, the period.of engagement of the individual

on daily rated basis from 26.10.85 to 28.2.89 ( Approx. 3 years

4 months ) under standably i; view of our submission that the
individual was not a casual employee and was engaged only on
‘daily rated and as reGuired basis’ without confirming on

him the status of casual employee. As such, during his inter-
view on 23.9.96, this period of 3 years 4 months of the daily-

rated services rendered by him with intermittant breaks coyld

- not be counted for age relaxation by the Board of Officers.

9. That on 30 Jan 2001, in compliance with the
orders of Hon'ble CAT, the undersigned appeared before the
Court and the foregoing submissions were made by me « The

Hon'ble Member had then verbally directed that I should

approach the competent authority at H8Rx¥® % CSD HQ o consider

the possibility of one time reléxation, in this particular
Case, for appointing the individual to any Group 'D' post.
Accordingly, vide office letter No. RMB/CC-42/99/208 dated

31 dJan 2001, not only the same was conveyed to CSD HY Mumbai
but also a suggestion was made to explore this possibility of
the individual's appointment as Mazdoor for'which the upper
age limit prescribed in the recruitment rules was upto

45 years.

Copy of letter dated 31.1.2001 is Annexure - c1,

e
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10. That it is only in response to the said letter
dated 31 Jan 2001 of this office that CSD HQ intimated that the
prescribed age limit for the post of Mazdoor was 45 years and
that, for the post of Mazdoor neither the individual was empansgiis
empanelled nor was there any vacancy at Mizamari Depot. On top
of it, there is complete ban of filling up of posts and also the
Govt had already imposed 104 out vide OM NWo.T7(3)B (Co-ord)
dated 05.08.99. It is submitted here that this reply of our HQ
may kindly not be interpreted as if there was the post of Mazdoor
available as on 23.09.96 or thereafter till now and that the
deparfment is takiné the plea of 104 out only at this juncture.
As a matter of fact, at Misamari Devot, no panel was drawn for

the post of Mazdoor or any other Group 'D' posts from 23.09.96

. onwards till date.

11. That in short, if Misamari Depot had drawn a
panel for Mazdoor, certainly the department would have considered
Shri Jagat Das for empanelment if he was found eligible in all
other aspects.
12. That the contention that there is wilful and
deliberate non compliance of the order passed by the Hon'ble
Tribunal is denied. It is stated that the deponent has the
highest regard for the authority of the Hon 'ble Tribunal order.
But since age relaxation the petitioners was found over age, so
the department becamed insble to appoint the petitioners.

In view of the submission made herein above, Eh=e
I respectfully pray that the present contempt proceeding is
liable to be dismissed by discharging the notice issued to

the respondentse.



Statements made in paras 2, 3 and 4 are true
to my knowledge and statements made in paras 5, 6, 7, 8, 9,
10 and 11 are true to my information and the rests are my

humble submission.

And I sign this affidavit on this @O" th day

of Jwwmeo_ 2001,

Identified by S
anteen Storeg DL;'artment
3 | Qovi. of ludia, Mipistry of Defenog
’QQ%W& Guwahati—-78102?
e

Solemnly affirmed and declare
before me by the deponent being
identified by Shri A. Dedb Roy,

Advocate on this «@7 th day

of %. 2001,

Advocate .
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25 JN;THE CENTRAL ADMINISTRA TIVE TRIBUNAL (/g é\ .
naget meqe GUWAHATI BENCH, GUWAHATI I~
~

CONTEMPT PETITION NO. 42/1999 IN g DR
'ORIGINAL APPLICATION NO. 49/1996

in the maiter of - é .

- Shri Jagat Das

V/s

" Union of India & Ors.

-And-

In :thé., matter of

Shii Jagat Das

V/s
Shri N.B. Singh

REPLY SUBMITTED BY THE ALLEGED CONTEMNER NO. 4

I, N-B. Singh, Dy. General Manager (P&A) of Canteen Stores

- Department, Head Office, Mumbai - 20 do hereby solemnly affirm - -

and declare as under.

2. That | have gone through the contents of the aforesaid
contempt petition and have understood the same. '

3 Thatl took charge as Dy. General Manager (P&A), only in the

month of Apnl 2001 and the matter pertaining prior to are matter of
facts as available in records.

4. That the contention of the petitioner that there is a w:llful and
deliberate non-compliance of the order passed by the Hon ble

Tribunal is totally incorrect and denied. The deponents have hlghést- '
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regard for the authority of the Hon'ble Tribunal and | respectfully
submit that, there is no violation much any willful or intentional
disobedience and violation to the direction on order passed on
15.09.1998 in OA No. 49/96 by this Hon'ble Tribunal.

5.  That on 23 Sept 96, on the basis of existing as well as
anticipated vacancies, a panel for Watchman was drawn by the
Board of Officers prescribed for the purpose. In compliance with the
orders of Hon'ble CAT dated 20" Sept 96 in MP No. 136/96 in OA
No. 49/96, the petitioner was allowed to appear for the interview
before the aforesaid Board. During the interview, the petitioner was
found to be over aged even after giving him relaxation of five years
on account of his being SC Candidate.

6. That although the age relaxation given by the Assam
Govemment vide their notification dated 30.09.85 was no longer
valid on the date of his interview, but even if the relaxation, as
Stipulated therein, had been given to the petitioner making the
relaxation period to be six years on account of his being a resident
of Assam, even then he was beyond the prescribed age limit. As
such, he could not find place in the panel of Watchmen drawn on
23 Sept 96.

7. That it is also clarified here that although the age limit
prescribed for the post of Mazdoor is 45 years there was neither any
post of Mazdoor vacant nor was any anticipated vacancy of
Mazdoor at Misamari Depot on the date of his interview i.e.
23.09.96. Thereafter, till now no panel was drawn for the post of
Mazdoor or any other Group ‘D’ Post at Misamari.

That in the order dated 15" Sept 98 of Hon'’ble CAT, in the
aforesaid OA No. 49/96, no specific direwder was passed for
counting/considering, for the purpose of age relaxation, the period of

engagement of% petitioner on daily rated basis from 26.10.85 to

T
28.02.89 (Approx. 3 years 4 months) understandable in view of our

submission that the petitioner was not a causal employee and was
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engaged only on ‘daily rated ahd ‘on' as required basis® without
cohf" Irming ‘on him the status of causal employee As such, during
his interview on 23.09.96, this period of 3 years 4 months of the dally
rated services rendered by him with intermittent breaks could hot be
counted for age relaxation by the Board of Officers. \/\/

9. Thatin addition to 10 % cut in posts the Govemment of india,
Ministry of Finance have imposed complete ban on filling up of posts |

vide OM No. 7(3) B (Co-Ord) dated 05.08.99. /t is submitted that our

 reply may kindly not be interpreted as if there was & post of Mazdoor
available as on 23.09.96 or thereafter til now and that the,

departmenit is taking the plea of 10% cut in posts or complete ban in

filling up the vacant pots only at this juncture. As a matter of fact, at

Misamari Depot, no panel was drawn for the post of Mazdoor or any -

other Group ‘D’ posts from 23.09.96 onwards till date, nor any
vacancy of Mazdoor was existing.

ki

10.  That in shor, if Misamari Depot had drawn a panel fbi the post

of Mazdoor, certainly the department would have considered the
petitioner for empanelment, if he was found eligible in all other

aspects.

In view of the submission made herein above, the deponent
respectfully pray that the present contempt proceeding is liable to be

dismissed by discharging the notice issued to the respondents.

(N.B.Singh). .

Dy. General Manager (P&A)
Canteen Stores Department
“Adelphi”, 119, M.K. Road,
Churchgate, Mumbai - 20.
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VERIFICATION

That the statements made in paras 2, 3 and 4 are true to my
knowledge and statements made in paras 5 to 10 are true and
correct based on the official records and my knowledge and rests
are my humble submission.

Verified on [t day of June 2001.

(N.B. Singh)

Dy. General Manager (P&A)
Canteen Stores Department
“Adelphi”, 119, M.K. Road,
Churchgate, Mumbai - 20.

Identified by Solemnly affirmed and declare
O,Q, S /L(v _ before me by the deponent
pPrre e being identified by Shri A. Deb
?%’4 [ Roy Advocate on this § ;Jdate of

June 2001
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL , !I .
GUWAHATI BENCH

Contempt Petition No. 42 of 1999

In
Original Application No. 49 of 1996

Sri Jagat Das
-vs-
Sri . R. Paul & Ors.
-And-
In the matter of :
Rejoinder suvbmitted by the applicant against
the show cause rebly submitted by alleged
contemner no. 3.
The applicant above named most humbly and respectfully begs to state as

under ;

1. That with regard to the statement made in paragraphs 4,5,6,7 and 8 of the show
cause reply submitted by thé alleged contemner No.3 the applicant categorically
denies the same and further begs to state that the said statements have been made
deliberately to misiead this Hon’ble Tribunal. More particularly the statement made in
paragraphs 5,6,7 and 8 are contrary to the order passed by the Hon'ble Tribunal on
15.9.88 in OA. No. 49/96. It is submitted that after detailed consideration, the
app_licant was found a retrenched casual worker dualified on different occasions for

various Group ' D’ post in the select list, therefore, the question that the applicant is
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not casual worker and the judgment is not in order cannot be raised at this belated

stage without preferring any appeal at the relevant time against the Judgment and

~ order dated 15.9.98. As per rule laid down by the Government of India, the applicant

~is well within the age fimit provided the period of his casual service counted for the

purpose of age relaxation. It is categorically submitted that the applicant is entitled to

- get the age relaxation as per existing rule the periods spent by him as casual worker

in the light of the Hon'ble Tribunals order passed in O.A no. 49 of 1996 dated 15.9.98.
2. That with regard to the statements made in paragraphs 7,8, and 9 of the show |
cause reply the applicant categorically denies the same and further begs to state that
a series of appointments havé been made in the cadre of Group ‘D’ cadre namely, for
the post of Watchman, Mali, from the office of the area Manager, and they have been
posted to Nagaland. The said selection have been made conﬁ&entiaily without making
any requisition to the local Employment Exchange. But all the appointments were
made during the year 1998 in total violation of rules. It is further submitted that the
following persons were appointed to the aforesaid posts on extraneous consideration
and the pané!/select list confidentially was prepared in the office of the Regional
Ménager with the approval of the Head quarter office, Mumbai. The detail particulars

of the aforesaid candidates who are appointed illegally are furnished below :

f

SI.No. | Panel.No. | Name : DesignationTStation of 'Date on!
| i | posting . which |
: | z ! . confirmed

f
I
{
{
i
i

47 1 6196 | Sri Krishna P Sharma | Watchman | Dimapur | 14.6.2000 ;
! }

48 6197 Sri Tang Bh. Watchman | Dimapur ' 14.6.2000 |
| | [ J

49 6198 Sti Shrinandan Shrama | Watchman | Dimapur 214.6.2000{

] i [

50 6199 | SriSanjayaKr. Singh | Walchman | Dimapur | 14.6.2000
| 3 i

!
i
i

51

6200 Sri Gopal Ch. Seal Watchman EDimapur 14'.6.2000}

— et




R

3
[ 53 . 5201 D oy Al , Watchman | Dimapur | 14_.6.2000j
a . S | : ! o |
; 54  B2UY CweUebe T upla | Watchman | Dimapur i 14.6.2000
| ' — ‘. t !
‘l64 '6213 | Sri Upen Deka | Watchman | Masimpur ' 20.7.2000"
i |

i ' |

All the above appointments have been made after the selection of the present

applicant in the Misamari Depot. It is pertinent to mention here that the aforesaid

S

appointments were made on personal contract with the area Manager C &D Depot,

Narengi which would be evident from the following letters of the Regional Manager.

8.
9.

RME/019/EST/015 dated 21.2.1998.
MGD/EST/19/2199 dated 4.10.1999
RME/QO19/EST/017 dated 21.2.1998
NGD/EST/3/848 dated 12.2.1998
NGD/EST/19/2084 dated 22.10.1999
NGD/EST/19/1918 dated 29.12.1998
NGD/EST/19/1926 dated 29.12.1998
NGD/ESTT/1611 dated.5.1 1.1998

RME/O19/EST/016 dated 21.2.1998

Therefore Hon'ble Tribunal be pleased to direct the respondents to

produce all the confidential letters to ascertain the truth before the Hon’ble Tribunal.

3. That with regard to the statements made in paragraphs 10,11,120f the show

cause reply filed by the contemner no. 3 are totally incorrect as because it would be

evident from the letter bearing no. NGD/EST/19/2199 dated 4.10.1999 and

NGD/EST/19/2084 dated 22.10.1999 respectively whereby one Sri Lakshman

Chandra Nath has been asked to submit the required documents for consideration of



post of Mali. Therefore, the plea of ban and the statement of the contemner no.3 that
no panel was drawn for Group D post is false and misleading rather panel of
watchman has been prepared confidentially in the Regional Office at Narengi in total
violation of Employment Rules. Therefore, it is quite clear that no attempt is made at
any point time to appoint the applicant, rather all appointments in Group D level are
made on extraneous consideration. Therefore it is quite clear in the circumstances

stated above that the alleged contemner no.3 wilfully violated the judgment and order

~ of the Hon'ble Tribunal passed in O.A. No. 49 of 1996 dated 15.9.98 and therefore

the Hon'ble Tribunal would be pleased to initiate a contempt proceeding against the
alleged contemners and further be pleased to impose punishment upon the alleged

contemners in accordance with law.
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VERIFICATION

|, Sri Jagat Das, son of Setram Das, resident of Village Nabil, P.O. Towbhanga,
District-Sonitpur, Assam, petitioner in C.P. No. 42 of 1999 (O.A. No. 49 of 1996) do
hereby verify and declare that the statements made in this rejoinder in paragraphs 1
to 3 are true to my knowiedge and the rests are my humble submission before the
Hon'ble Tribunal. | have not suppressed any material fact.

And | sign this verification on this the 15" day of July, 2001.

sl Joge)— 249 -
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Contempt Petition No. 42 of 1999

In
Qriginal Application No. 49 of 1996

Sri Jagat Das
Vs
Sri S. R. Paul & Ors.
-And-
in the matter of :
1 ' Rejoinder submitted by the applicant against
the show cause reply submitted by alleged
contemner no. 4.
The applicant above named most humbly and respectfully begs to state as
undef:
1. That with regard to the statements made in pargaraphs 4,5,6,7,8,9 and 10 is
contrary to the order passed on 15.9.1998 in O.A. No. 49 of 1996. It is further
submitted that the very submission of alleged contemner no.4 that the applicant
cannot be treated as casual worker and as such not entitled to age relaxation; in the
r’éfo%eb of the Court Order is amount to violation of Hon'ble Tribunal's order dated
15.9.1998, as such respondent no.4 is also liable to be punished for non-compliance

of the order dated 15.9.1998.



VERIFICATION

I, Sri Jagat Das, son of Setram Das, resident of Village Nabil, P.O. Towbhanga,
District-Sonitpur, Assam, petitioner in C.P. No. 42 of 19_99 (O.A. No. 49 of 1 996) do
hereby verify and declare that the statements made in this rejoinderv\’;’w__‘j:;;;’;:}
\;;?are true to my knowledge and the rests are my humble submission before the

Hon'ble Tribunal. | have not suppressed any material fact.

And | sign this verification on this the (5~day of uly 2001.

Grs Jofoq- I -



——

s L ;dr Oem;l'i 87 Wy g f _O
: Liral Ay T
) ‘ aar Y bl >
ﬁ, | 27006 2001 \;
T ; gl maggie = &
- . : ‘ uvahati Bengp o
v, e Q v
™
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GUWAHATI BENCH 2:3% CUWAHATI

C.P. NO. 42 OF 1999 //

TN O+ NO- 49 OF 1996

Shri Jaget Das

Union of India & Others
/ - And -

In the matter of

Shri Jagat Des
- Va=
Shri Mohan Singk
- And =
In_the matter of
Reply of the rejoinder submitted

by the alleged contemmer Noe 3.

Parayise Comments $

1. That with regard td pare, the respondents beg to |

reiterate that the statements made in paragrarhs 4, 5, 6,
7 and 8 being factual and that no attempt has been made to
mislead the Hon‘'ble Tribunal deliberately or otherwise.
The Hon'ble Tribunal, in the order dated 15.9.98 in O-Ae
No. 49/96, hes not given any direction to appoint the
applicant in violation of the laid down Government rules
on the subject. JSince the applicant was neither a daily
rated worker covered under temporary status nor oonferred

with the status of casual labourer in accordance with the

g

Lendd

P T
C.A 7, et
.
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guidelines issued by DOPT vide OM dated 10.9.93, he camnot
claix for counting of the period of service he rendered purely
or. daily rgted and as required basis, for age relaxation.
Although the individual was empanelled for certain Gr. ‘D’
categories on various occassions but the said empa.nellnent
was not by virtue of the individual having been treated as
retrenched casual worker as claimed by him. At no appoint
of time, he has ever been treated as a casual worker. The
very fact that he has been given opportunity to appear for
interviews on various occassions and empanelled at appropriate
level for various Gr. 'D' posts in the past based on merit
and as per rules, oleaflj indicates the absence of any
extraneous congideration. However, he could not be given
employment within the validity of the panel for want of any
vacancy/till his turn came in the panel. If is also reiterated
that in the year 1990 and 1994, the name of the applicant
was sponsored by Buployment Bxchange alongwith the other
candidates and accordingly he was interviewed and empanelled
for the post of Mali amd Cook respectively but could not be
absorbed for want of vacanoy. l?rqm this, it can be seen that
the appliecanti was considered for empanellment as per rules
and on merit but not on the ﬁaais of his past daily rated
service utilised on 'as required daily rated basis’ as he
was not a casual empioyee. RFurther, the respondenis beg to
add that® as per the settled law, no candidate gets am Inde-
feasible'right to appointment merely because of inclusion of
Bis neme in a panel'. Ruling of Allahabad Bench of this
Hon *ble Tribunal dated 01.12.99 in O+« No. 199/93 in the
matter of Siri Munna Ial & Ors Vs Union of India & Ors. is

enclosed as Annexure = 1o
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2e That with regard to para , the respondents
also beg to submit that the Hon'ble PTribunal, in the order
passed in O.Ae No. 43/96 dated 165.9.98 have not given sny
direction that the applicant is to be treated as Casual
worker for the period of his engegement, by the respondents,
on ‘daily rated and as redquired basis’ and that the age rela=-
xation ig to be given for the said peﬁod. With regard to
para 2 of the rejoinder, the respondents beg to submit that
in view of acuts shortage of Watchmen at Dimapur and considering
the Insurgency prevailing in Nagaland and to avoid iInduction
of locals endangering the seccurity of Government property and
enployees at bimapur. it was decided by the Competent Authority
to draw panel at Nerangi. Accordingly, at the Office of RM(E),
Narangi, panel was drawn on 21+11.97 for the post of Watobman
for CSD Depot Dimapur. The panel was approved by the Competent
Authority at Head Office, CSD Mumbal om 7e1.38 and 8 (eight )
candidates were given regular appoiniment as Watchman at ¢sD
Depot, Dimapur out of this panel. The candidates eupanelleé
were gponsored by the local Bmployment Exchange/DSS#A Board
based at Narangi/Guwahati for exclusive posting as Watchman at
Dimapur and were not illegally appointed at C3D Depot Dimapur
as alleged by the applicante Their services wére confirmed
after 2 (two) years of regular service as per rulese The
respondents also beg to submit that the Z allegation of the
applicant that the said selection has been made confidentlally
without making any requisition to the local employment exchange
is totally baseless and incorrecte The candidates empane Lled
were sponsored by local Employment Exchange/DSS&A Board based

at Guwahati. In this connection, the respondents letter No.
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Letter No. NGD/EST/19/2059 dated 14 Oct 97 to Bmployment

Bxchagnge and NGD/BST/19/1953 dated 30 Sept 97 to DSS&A Board

for requisitioning the candidates lists submitted by Employ-~

ment Bxchange and DSS&A Board are placed here as Amnexure

2y, 3 4 and 5 resgpectiwvely. The allegation of the applicant

that the appointments were made in total violation of rules

and extraneous consideration are totally false, baseless, mis~
leading and mischievous. The respondents beg to reiterate

that the appointments were made strietly as per the laid down
procedure and rules. The respondents also beg to submit that

no panel has been drawn for any Gr. 'D' posts at Misamari

after 23/24 Sept 96. The respondenté.beg to reiterate that

the appointments quoted by the applicant in para 2 of his
rejoinder had been made strictly as per the procedure and rules
and not on ¢ the basis of any personal contact or any extraneous
consideration as alleged by the applicant. In this comnection,
placed as Annexure =6 is a copy of Board Proceedings dated
21.11.97 vide which the following were forwarded to CSD HO

Mumbai for the approval of the panel by the Competent Authority -

as Idst of panel of selected candidates.

be Details of Mark obtained by the candidates.

¢s List of candidates sponsored by Bmployment
Exchange »

d. List of candidates sponsored by %ila Sainik
Welfare Boarde.

Based on the approval of the panel, 08 letters

were isgsuede




“5-

B Taat with regard to para, the respondents
beg to reiterate the statements made in paragraph 10 & 11
being correct and factual. The letters quoted by the
applicant were issued ag per the panel drawn from amongst
the candidates sponsored by the local Employment Exchange/
DSS%A Board, Guwahati for the post of Mali at CSD Depot
' Farangi which bas nothing to do with the case of the
applicant. By quoting these letters, the applicant has,
in faot, tried to mislead the Hon'ble Pribunal as if the
respondents had given appointment of Mall, at Nerangi, to
Shri Lakshman Chandra Nath in total dis-regard of the
ban imposed by the Govt of India and that the respondents
are now taking plea of ban on the recruitment in his casee.
The respondents reiterate that although, based on the
panel for Mali drawn in 28 April, 99, the letters quoted
by the applicant were isgued regarding forwarding of
certain documents with regard to Shri Iakshman Chandra -
Nath, to CSD HO Mumbai, but the Compatent Authority, at
CSD HO Mumbal, did not give any appointment to Shri
Lakshman Chandra Nath in the post of Mali keeping in

viey of shz Govt ban on recruitment. The respondent
beg to state that the contention of the applicant that
certain selections have been made confidentially without
making any requisition to local employment edchange is
totally incorrect in as much as he ( the applicant )
has himself Quoted, in para 2 of his rejoinder, letter
No . NGD/EST/19/1918 and NGD/EST/19/1926 both dated 29 +12498

vide which BEmployment Exchange and DSS&A Board respectively



-
were requested by the Area Manager CSD Depot Narengi to
spongor the candidates for drawing of«pénel. The appli-
cant's allsgations of irregulariiy, violation of Tulss
and ;xtraneeus consideration are absclutely baseless and
falsees The respondents beg to state that they have the

highest regard for Hon'ble Tribunal and have on no occassion

violated the judgement’and order of the Hon ‘ble Tribunale

Having regard to the foregolng, the respon=
dents pray to the Hon'ble Pribunal to be pleased to dismiss

the contempt petition'file& by the applicant.

Verificationeecsccocses




“----_--”

I, Shri
being authorised do hereby verify
and declare that the statements made in this written
statement are true to my knowledge, information apd

believe and I have not suppressed any material fact.

And I sign this verification on this th
date of August, 2001.

Deglarant .

id
&,l -
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: Qpen Court,

Dateg: This the First day of-Oacember 1999,
~——Xst - ==2tember

Coram:- Hon'blg Mr, s, Dayal, A.m,

Hon'blg mr, Rafiq Uddin, 2.m,

Ogigiga; ﬂpgchgt{on No. 199 of 1993,
Te Munna Lg) aged about g3 Years gon gf
Sri Basorey, Tesident or S. meuatipura, Jhansi.

2+ Shiv Charap @ged about og Years gon of
Sri J.,(L. Raikyar rasigent ef §97/14 Gwal Toll

o . .Pcpitioner.
(Through Sri R.K, Nigam, Adv.)

T« Union gf India through Mintgtry of Oefence,
Osfance Heag Ouartera, Ney Oelhyg,

\

Department, Govarnment'cf Inoia. Ministry of

Defence. "ADELPH] 119, Mahar ghy Karveg Road,
Bombay-aDDOZO

3. Manager, Canteen Storgg Oepattmant. Oepot s,
Ohangy , ' f

‘ * o Reapﬂndehts.
(Through Sri ¢, s, Singh, Adv, )

Order ( 0Open Court )

/

(By Hon'hlg Mr, s, Dayal, Mempgp (A.)

This @PPlicatipon has bgagn filag for seekfng
the Felef of oirection ¢ the respongents, ¢
isaue 9ppointmegnt latters ¢, favour of 8PPlicanty
°n the basis 4p Panal of 4ggg and op 1988, ¢n
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- ' case of arplicent No.l PAREA-STZAIBE and paneld |,
| '} of 1988 in case OF applicant No.,2. Tharo Lo

also a pPrayer for direciiﬂn to the respondents
to produce the entire proceedings beforae the

Tribunsl. . k :

2. The applicanis have 8tated.thnt their

FR
names have been sponsared by Employment -
Exchange Jhanal for the post of Mazdoor An the

—
-

scale of R.750-940 and they were seleacted by

a Selaction Committee. Applicant No. 1 eas
@ Selection Comm

selected 4in Pangls uhich were made in 1986 and
thereafter 4in 1988 and applicant No.2 was includad
in psnel formeditn 1988, The name of tha

applicant No,1 yas at serial No.14 4n the pénel

of 1986 and serial No. 21 4n the panel of 1988, -

The name of the applicant No.2 was at sarial

No.g in the panel of 1988, Despite inclugion of

their namaes in thePgnalg no appointment letters

were issued to tham.

3. The arguments of Sri Opendrs Matn

. Brisef holder of Sri{ R.K. Nigam and sri c,s. Singh

‘/Pbr the raspondents have been hesrd.

' ) 4. The first contention of the learnegyd

counsel forthe applicant {s that no reason hag been

glven for not i3suing lattgrs of appointmen£

to th?‘applicants and that thg operation of

PANAlps was started but the panels wets not

exhausted and theg applicant were not given orders

of awpointment.

S. The contgntion of tha respandents is

Qk\( that the panel uas current for ons ysar and may

be extendsd for anothar six monthgs. Thus the
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pamel Of 1986 was made on 4.2.87 und was vaild till b

3.,2.88. It yaos further sxtended for six months upto 3.8.88
) - Nine e¢andidatus. From gunersl category and Lhreo
¥ candidates from S.C./S.T. category &and one candidate

from Ex—-service man category were offaered appPointment.

| No furthaer vacéncies uetb avajlable and therefore nNo

other persons cou.d be accommodated. The name of

applicent No.1 stood at sgrial No, 14, An&ho list of |gene
ral cendidates~ @ pU@sition admittad by. the _m-'l:oli.t:c’lm'cq.‘i

In view of thig, the claim of applicant No.1 for

appointment on tﬁe b;sia-br panel of 18986 1is not

tonable.

6. Ag ragards panel of 1988, the respondents

have mentioned 4in their counter reply that only

tuwo empangllaed candidetgs who had gxperience of work

as cagual Habour {n the department wuere offered

employment. Since the applicante were at serial No. 21 ﬁnd

9 respoectively, they could not be offered appuintment
for want of vacencies. The learned counssl for the

o et applicant hes not denied this cantention specifically

A R :

l “although hs mentions that they had emple numbar of

vacancies to complete the panel, It i3 not the

kéﬂnténtion of lgarned counsel for the apblicants that any
kY Y :

:kgandidate standing lower {n merit to the applicaents

was offered appointment, Tha learned counssl haa

mantioned that the respondents - offesred eppointmont' to
candide@tes stand st gerial No,2 and Serial No,4 - 1% the
ranel formed in 1988 ang have adopted the policy of

Pick and chocge but the applicants do not deny that

only tyo vacanciss were filled out of the pansl formad
in 1988.

' %/ 7 No candidate gets an indefoasible right to
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appointmasnt marely bacause ..,of incluaton of bisn
hame 4N & panel., In the cAFcumistances of the caue,

W@ do not fring that any reliaf can be Srantaq

ta the Gpplicant, Alth ough

the panels yprg formed ,
in 1986 end 1988, The applicdnts have chosen to

l
file the 0.A. in tha yaar 1993 which ia four ygars

after thg pPanel of 1988 yas oporativu. Hence even

-”'\_'
o from the point of dimitation this application_
&;gﬁnot bs alloysd. ‘
. ¢
18
N . 8. The application 44, therafore, dismigaad.
There shell bs no Order aa to cogts, !
a . LS s . i
Memb er 3D ‘ CirY | Mewber CA'_) !
5 %)" v x'_E—/—ZA}" Ll
e q ectinn nff?Cc'- .
'? Sertal No G L!.. "t . g am Controg Adinn Y vibuna)
CNams g, et S, p\f\/wm_ct RAOAL Cainb g
Dare 0l L. 7/{?,?2,9"'0 }
o @ pnncan, . 7/], !
Number o) Jages, rW '
RN [ l" "fx.\f'[{'."d o ,p"‘) "-(0//‘
P Y PO e
Prai: Gl e v ey, "2// 27 D
Date nr (e ye v _2/}/ D a3
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':Ear tmskiiled. appliaauta Cor
' A U LY G

.. posted anys where in India in their serﬂce are '
: ,transfemable a.nd all Indie Basis « . -

w.m,xu'a

’m-qn/asam/ 19/2059

ﬁovaz'ament of Assam ' fot
Department of Labour .and mlﬂmmt exchanaa IR

It ﬁ.s pux:posad to dx‘a.w a panel to till the
exﬂ.ating/futme vacancies for the post of watchman.

20 The minimum educationel qualification age, )
expericnce ete reguired fox the post as per the -
reqruitment rules axe attached Appx '4%. ‘

- Xqu are requested to forvard a liat of suitahle
oandidatgz not more than 40 pandidates having the | -
xequisa.te age/ educationad q,ualiﬁ.cation ezperiance etm

4o - Th@ list indioatina the full posta!. adarees,

- date of: birth qualification, age agx eto may p&eaae
be fowm\'iedin duplicatey hyM »109T» .

5¢ A:Lthou.gh the paael will be dram a.t ¢sD Depoc d
Namg&, The watchman selected for this post van be K

%d A[A. « = 4iSST. MANAGER ./
g, 8‘ ‘The XM(B) ' ' L

.'}oo 8 Lhe AGM (ADMN) L | : e '\,

ce Thé Asst. Director of Employment : ‘ :
Listrict hmploymant Exchange, Bwunine.idang Gl -\‘21- -

Ref our letter mos MGD/LSR/19/1959

n d.s.ted BO.BGpt‘ A %J_a%ﬁlgaea‘bbd as

K AR ) " ;,'
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- forwardied in dﬁyl%;,g@\te,\i@y 13100 97.:‘

; ) .. ' Govt, ¢i Inow /3 . /7y i L. ' ‘
: Mivistry of Lefo\ ' %%QWWQ - 8
FEE GANTEEN STORES D1 AV TN iy AR
. v h © Haraagi Lo T .
- . 3 P. 0. @i, _ : L e
\ n Guwah~' - "% 087 o S b%
— Ny RN S ' :
W e
. . L ‘ :
\\\ 3 "“ I
\\" S ‘/:'
\-.'. | i
' SRR S T ¢ 1
xev/ese/19/1953 - o . S} Bopt?oy
The Zesrvetury. . ¥
c District Soldiérs-& Adrtan Boaxd
Kamzup Dietrict . ]
‘ eay By. Commissioner 'Ozf‘i'ioq
/. Eeb Buger. Geunsti=781001 .
i . Bub & URAWAL OF PANKL o ;
F SUREENS O ST wua - ;
.. I% is purpoeed Yo draw & peael to £ill up the
\ existing/future vacancliea £or the post of Wetchmans.
"-‘ae . They minﬁ.mvmfeﬁu‘uationa.l qualifiocdtion Bge, '. !
experience ote required for the POt as per the : '
recrultment xules are attached Appx "A'e o
Jo Yon are reguested to forwaxd a list Zsuitahle
candidetes not more than 40zx cuacidates havimg the
4, *equisite ege/educational quelifiocationmax experience .
L @toe ATy : L S
' 4e . The liab indioating the rull postal addreaa,

dete of birth qyalificg%tioﬁg-*age etc may plessce be .

\

‘ . ; g : , .
Se - slthough the phnel will be drawm et CSD Bepot !

Harengie “She Watchmen selegted Lor this post een be |
posted eny where in India end their service are trunsfarsble
on"all Iandis besige L o : o :

\‘ .
' . 3
. o - (L.K. KLARE)
anl.;'é/a.(-ﬁ o ARBA MANAGER
CRoflhe RU(BL ' a £ow infoe pl '
N 8e’s Rhe AGH {Admng - B
!
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GUVERNMENT UF ASHAM

DEc ARTHENT UF LABUUR & EMrooYME NT
EMILGYRENT EXCHANGE FUR UNSKLLLED ArriLiCANTS |

. rUB-SARANIA - GUWAHATI -3, . \

L3
i

NuswuRD s wy3/97/ 1[7’1’)"‘ ?D Untad‘ Guwahati the Sth Nuv g7,

From o + Shri H. C. Sahariah,
Empluynent ufficer,
Empiuyment.Exchange for Unskis.ed Appiacants,
'ub-Sarania,Guwaha ti-3,

Ta . ?\’/ﬁa Asstt, 'Manager,

Canteen Stores Department,
.Narengi Dejut, reu.~3atgaon,
Guwahe ti-781027,

Sub 5 Recruitment of Watchman,
Ref . : Your ietter Nu.—NGD/EST/19/2u59, dated 14-1,~97,
Sir,

Yith reference t. the abuve, 1 am tu furward
herewith detailed particulars of a.together 125 ( gne hundred twenty five)
Appsrcants fur the pust of Watchman, The 8ppiicants whom you wish to
interview ur test may pleese be calied direct at their addresses under
antimatiun to this-Exchange.

Tk resuilt of this gubmassiun may kindly be
Cummunicated tu this Exchange at an ear.y date tu anable us ty Cum.iete
our resevent record,

‘ Yours faithfully,
. : et
tncio:~16('M&M ) NSY
o ( H o Sahariah )
EmpLloyment ufficer,
EmpLloyment Exchange fur Unskilied

plicaents,Guvate ti..3,
\,gtl‘@’ _

The Veputy barector of Emp.wynuznt,

- Lower Assanm Zune, Assam, Rehabary,Guwate ti-8, for
favour of information, :

Cupy tu ;=

yci/"
( H. C. Sahar.ah )
Employment Jdffacer,
Lmployment Exchange for Unskaiied
Applicants,G uahatai-3,

LR o R T



C/L Bhola Nath Bom,
Rasanxbixyd Buard of Secondary Education,
Bamunwwaldan buwafxt1—21

Wit

SABYVLen Exie:

oy UG::!-. o Aw ?ﬁ)nﬁd - 2.

® ) / :;
varticusars of the candadates submattod to thd Asstt, Manager,
~ Catecen titores Uepartment, Satgaon,Guwahati-27, for the pust of
' Watbhxman,, M
S Name & Address, 1 ﬁvEn—N:o— N ﬁa?a_u? fQualification 1} Remnrks.
Nowd o e e e S, L Bizthe A . _ . . _———t
LOZIIIITEIIICCC R A S L Be
A7 $xi Duiai Che Ha.das, 6112/u6  19.6e69  Aupred the HSLC'ou s/c
Viiied o wu.-3atgaon,Guwahota-27, n .
K | .
_2¢ "™ Diu, Kxo Das, 4udl/ur 1.7.69  A.pred the HSLC'ey S/t
Viti.-2atgaon (Kochpara,, :
i ew.-Satgaon,buwahe ti~27,
. " Ani. Baishya, 4599/u1, 12,4,69 Read up to class-iX?iu7] S/C
VAul.~Satgaon Rly. Colony, o
i oue=loukhuii, Guwaha ta=27,
= " Ratneswar las, 815/Yy 3Ued4.74 Curass~X'Yy 5/
Ville& i'euo=randu Sadila;ur,Guwahati-12,
. "  Bamal Ch, Das, 121/91 To5469 Class-Viii (v)*u3 S/C
C/u Mrs; Milan Uas,
151 Base Hluspital, Basistha,Guwahati~28.
»Aff" irremadhar Das, 140/92 5.8.73 Class-Vili~i assed?y1 S/C
Viii,-Narengi,Udaygirsi, eds~Narengi,Guwala tie26, !
b)x/ﬁ Suchen Das, ' 4L3/92 31,11,72 Class=Viii=’assed'bb S/C
Viii.~Datgaon, . us-toukhusi yGuwaha ti-27,
\/a(i' hani Ran Uas, 3430/92 7.2.73  Ap,red the HSLCiuy S/t
-€/u Sanjay Ch. las,
Station Wurksho.,3u7 EME,Guwahati-2, . ,
. , :
VZC/;' Jaganath Das, 145/95 1563.75 Appred the HSLE 'y s/C
Viit.=Sonapurs Baruabarl,
(owe=danapur, +.S.-Khetrs, '
"  Habindra Mandal, 1151/y5 1,546 Read u. tu class-X'y4 S/C
C/u Jagabandhu Mandal,
Vili.~-Satgaon, i"eue—tMoukhuli,Guwahati-27, i
'
\}41 " Adhir las, : 1467/95 6,72 Read up ta cless-iX'HY S/C
) le,to—Aienga, raUe-d0napur, F Sa—-Khetr:.., ‘
\}éi/” Sukdev Namasudra, 1959/95 145675 CLlass-1X'92 S/C
L/u Mz, Anil Vas, ~
CSBu, 2 Loy FCSRy C/u 99 Aru, Narengi,Guwahati-27e
3. " Birahu Das, 4UY6/95 213,77 Class-1X-rassed'y2 s/C
Viltda aiyankuch;, Satgaon,
Fouo~Moukhuly,Guwahati-27,
4, v Utpal y 2700/97/u9. o
L/8 Hamgzﬁrﬁazarlka; 'TeveTu Llass-1X'uy s/t
Machkhowa,Guwvanati=y, V :
\1/2,/, " Balo Ram Bura, 5334/47 31.1Uc6Y Appred the HSLL'yy S/T
Vill.~Batakuchi, rolUs~ligaru, rob.-Khetris ’ '
« " Ananda Basumatary, - 47(1/88 1:,2.72 Appred the HSLC *uuy 5/T



Vill.-Satgaon, rou,~Naukhuli,Guwahati«ZY.

("

Ereplo ki oer? e,
npoy: <<t} E‘xch(éiff?gd

for Unsi;iyg,
Jask;y
5\3& Wby o

I Apcitanie

”
.3

4 L
2 * o / é’ (qq
-2 - '
upupaiubuiay Aaatabulubuiute Piutubetutote’ Ftebetubul-Fatatutals oo .
~r t7. Sri Satish Basumatary, 2743/91 Te1U.7U  Class-1X'84 5/T
Christain Hospital, Satribari,ﬁuwahati—B’

18, " Anil Mashahaxy, 3245/91 Te Ul Class~X‘u6 S5/7
0/U U/a the Sx, Section Enginemr (Woxks),

NoF(Riys,Fandu, Hest Lamp,Guwahati~12,

19, Nrapen Daimary, 5200/91 22,7.175 Appred dhe HSLLS ' S/T
Vilio~Satgaon, reue.~tgukhuli,Guwate ti-27.

2Ue " Dhaneswar'ﬁhoudhury, 11,765/91 104,68 Appred the HSLC'b6 S/T

: c/u b,b, Deka, e e
ASEB Sub-Divn, Ambari,Guwala ti-255

21, " Suren Che Loro, 627/92 23.11.66 Class-1Xfy3 S/T
L/U Sangita Automobiles Wurks,v
Gita Mandir Bus Stop,Zau-Narengi ffuad,Guvahati~24,

22. " Bijoy Timung, 1433/92 19:11.74 Class-iXyy S/T
Viiie-Birkucha, bVelo~Narengi,Guwahati~26,

23. " Habin Terun, 1871/92 25.1,68 Class-X'46 5/T
Vali,-Birkuchi, FoUo-Narengi,Guwahati-26,

24, " Mangal Basumatary, 53671/96/93 31,1276 Appred the HSLC'y3 S/T
C/U A. Boro, '
Fare-Brigade, 222 ABUD, C/u 9y Atu,5atgaon,Guwate ti-27,

25, " Ganesh Boro, 1209/94 Tele76 Appred the HSLU? S/T «
C/u Baneswar leka,

SeBele, Zunal office, Bhangagrah,ﬁuwaheti—so

26; ¥ Anna Ham Das, 14u3/94 1.3074 Read up to class-X'y1 5/T
C/u Kamasieswar Das,

CeSob., Narengi, Guwahaty-27,
\

27. " Achuyut Baro, 1543/95 Tol477 Class-Vill-rassed'92  S/T
C/u Lanesh_Ch, Saikia, ' ‘

Vill.-Satgaun, Foue=Muukhuli,Guwahati~27,
- . .

28, Bipin Rungpnu, 2402/95 13,12475 Appred the HSLC'yQ S/T
Viis.~Yatgaon, elUo-Moukhuir,buwale t1-27,

29, " Sukieswar Eng.eng, 2556/95 6,70 Cliass-Vili-rassedips /T

: Viiso~Amsing,: oUs=tluukhuii,Guware ti-26,. ’

Ju. " Dinesh Rabha, 2729/96 29.4,70 Appred the HSLC ¥y 7 S/T: ;
Vili.-Kenduguri, r.u.-Bakn,Kamrupo

31. " Lakhyadhar Boro, 3393/9¢ To1,7Y Class-Xsys ST

Viiie-Neiguri, teU.~Uigary, reS.-Khatri,

32, " Harekrishna Bayan, 3810/90 2.4,73  Class-iX'yy
L/u Gajendra Bayan, :

.Vii¢.~5atgaon, teus~Udayan Vihar~ Home Fipe,
Guwahati-j1,

33, v Hafik ALi, 5628/Yu 149.73 Appred the HSLCty, '
C/u Naused A.i,

Vii¢o—5atgaon, rnu.~Muukhu11,GuWahati—27a .

34, ® Dipen Baruah, 386/8y 27072 Appred the HSLC 48 uBC,

ooasog.Pooo‘gcoob

1.
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B8, Sr4 vhiren Boro, 3941/92 29,7012 . Caouo=X? s/T
Viii.~Lhapaidang, J.u.-Nuonmati,
Guwahati~2u}
36. " Md, Hebibuiia Sekh, 6uuB/8Y M.12,74 Clrass-X'BY
Vii.. & i"wus=~Satgaon,(C/u Md. Mohibu.ia Sekk s,
Guwahati-2/(,
37. "  Tapan Kalita, 3u16/91 1.5.7y Class-iX'by !
Viiit.~Maligaan,Baripara, i cu.~landu, (auwahat;z.--12° o !
30, "  Tulashadhar Deka, 3376/ 3u.4.14 Ciass-iX'yu '
Viil,-Bezara,i cu.~Baihata~chariali,Kemrup, &=
39. " Binay Das, 4121/91 $.2,74 Class=-X'u9 uBC,
Vill.=Alenga, i cuo=S0napur, .Sc=Khetxi o
4uo " Bipul Ch, Medhi, 633u/90u 13,73 Appred the HSLC' s/t
Viiio-Barkuchi, i cuo-Mirza;Kdmru,.
41, " Nd. Rejat Aui, 5261/91 21.41.14 ° A_pred the HSLC'Y1
C/u Musuim Tailor,
Viiiet | .u.~Satgaon,Guwahati-26, i
42, " Md, Jahuruddin Aii, 8634/91 Ju.Y9,74 Ciasag-Vi1ITy7 )
/0 Md. Jaynuddin Ali, ) )
Viii.& 1 ;u.~Satgaon, Guwahati~27, -
43. " Karuna Das, 11,661/91 105014 Class-X'y1
Nilio & ¢ suU.=Saipara, roS.~t-aslasbario : .
44, ™  Bubul Tamuly, vu/92 Ju.11,73 ~Ciass~-X?8Y - UBC.
Vii..~Satgaon, near.High School, ©'.u.-Satgaon,Guwahati~27.
45. " Krishna | r, Sharma, 4Y6/92 5,3.73 Class -X’us
Vilic-Amsing Jorabat, r.U.~Satgaun,Guwahati~27,
46% " Siba Muraxy, 421/92 3U.4,73 Read up to class=X'dt MUBC,
Vilie-Amsing Jurabat, n.u.~Satgaon Guwahat1~27,
47. " Sanjaya Kr. Singh, 1147/92 22,7.16 Class-Vili-rassed?y2
C/uv Bajay Stores,
Satgaon Bazar, rou.~loukhuli,Guwahati-27,
4y, " Mainuddln Ahmed, - X8Ry 15p4/92 1,1.75 Clasa_V11I-rassed591
Viti,~Satgaon {Nowapara),
v oUs~Khanapara,Guwahati-22, ’
1 H
49, " Safiui.a Asi, 2035/92 S5.1074 Appred the HSLC!'YU
Viii.-Satgaon, P euo-Moukhuri,Guwahati-27,
50, " Binod Kr, Ray, 2udu/92 1.3.73 Ciess~-Viii~ assed‘uwy GBC.
Viii,~Latakata, rod.-Baltula,Guwahati~24,
51, " crabin Haloi, 4ubn/y2 6.12,15 Appred the HSLC'92
Vilil.-Krishna Nagar, FPeuo=-daparigug,Guwahati~54 ' )
32¢ " Jeyanta Thakuria, 4286792 12,10s73  Class-1X-rassed'9y
Vill.~”akhala, Fouo.~Dijoynagar, F.S.~ralasbario '
[~ !
93, " Kanakeswar Kaiita, 122/93 1o loll Read up to class-X'92
Vill.~Balisatra, Feu.~Balisatra, F.Y.~-Kayan, :
gay o Cdntd;..4..np...g.“
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54, Sri rankaj Deka, (86/93 31.5.716 Class-X'¥g2 4(
Vilt.o Pouo.—Bezara, t.S.-Baihata-chariadti’s

55. " Bakul Uaishya, 813/93 26.2.73 Ciass-Viii-Passed'88
V¥ili,-Jatia-lihangara, roeu.-wroch, ¥.S.~Baihata~chariadli.

¥

564 " Uttam Ch, Das, 1611,93 1.12,76 Llass-X*92 i
Vitle.-Chuudhurakhat, ‘
r.U .~Gabardhan, r.5.~Chhaygaone. - & l

500 " Shanta Kr. LChetra, 2023/93 14,12,74 Liass-1X-rassed'Yuy ,
Vi._.—Amsing Jurabat, r.u.-Satgaon,Guwahati-27..

58, " Md. Tubul Aii, 2427/93 . 28.2.75 Appred the HSLC'93
Vill.-b9atgaon, r.U.~Moukhuli,Guwahati-27,

59, " Munoj Barman, 2'1U6/93 31 elol5 Clrang.aX-rassed®y2
Vii..-uatgaon, re.U.~Moukhuli,Guwahati-26,

6u. " Ananta Ham las, 3695/93 31,11,73 Class-iX-—tassed'ud ubC.
C,'v Surendra las, x

Guwainati University rress, Jalukbari,G uwahat1-14o

61. " Markuish Mahenta, - 3887/93 20.4,74 Clasa-X'91
C/u Ms, Rageshree Sarma,
The Uriental Insurance Cu. Ltd,, CDu-lliy
Bamunimaidan,Guwahati-21,

62, "  Trailukya MNath, 4u27/93 1.66715 Appred the HSLC'92 UBCa
Vill,~ranjabari,{Uatahghuli), re.u.~Khanapasa,Guwahati~22¢

63, Tangbahadur Karki, 40c5/93 15,4,74 Class-iX'
L,v S, Jogshi,
Uirectorate of Employment & Craftsmen Training,
Assam,Kkehabari,Guwahati~8. ’

64, " Md, Khasfur Ali, 4164/93 1105076 Llass-X'87
C/u Md, Gafur Ali,
Vill.-Jalah, Fou.nchangsarl, Kamrupo .

65, " Jitendra Kr. Thakur, 279/94 12,3,75 CLliass-Vill-Fassed®
L/u ivoja Stures,
Viii.-Satgaon, reUe~Moukhuii,buwahati-27e

66, "  Bhupen Das, 517u/89 29,1.69 Appred the HSLLTEY 5/T
C/u Naxen €he Das,
Viil.-Satgaon, F.u.-Mouknuli,buwahati-27,

61 " Abdul Latif, 289/94 1Ue36T5 Class-X191

C/u Subut Hazumdar,
Moon Enterprise, Satgaon, Guwahat1—27o

65, " % Ratan Ulas, . 372/94 206.2.74 - Read up to class-X'91 uBC,

C/u Labayana Das,
14 FoA.U., Satyaon, Guwahati-27.

69. "  tdhan Das, 571/94 19.12.15 Appred the HSLC'93  UBC.
Vill.-Kuchpara, t".Us.-5atgaon,Guwahati-27, .

Tu. " Basudev Das, 664/94 562071 Read up to class~1X'y3 uBC.
Viil.~Satgaon, | «Ju.=Moukhuli,Guwahati-27,

Tie " Raghu Nath Das, 1127/94 1.,12,78 “Vill=i'assed®y2 uBC,
Vii..~Baragaon, r.u.-taligaon,Guwahati-11,.
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Md, Hasmat Ali, 4451/91 3tetus74 Apn;red the HSLC Y1

—5—

L
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Dwijen Kalite, 1566/94 31.3.75 Read up tu class-iX'6Y \{

Viii.-Mirze~Santipur, A

+sus-Mirza, s o5, aiasbara, .

Sankar Maldiick, 1676/94 To1gq7 Apj:red the HSLL'Y3

Viir.~Kenduguri,

i suo~Nnrengi,Guwahata~26, .

Bhupen Ghe Rajbongshs, 198u/99 3.12,Y2 Heod up tu cinso~X'upb " wBC,

tu Suren Temusd, X

Nurth Guwahati, Abhaypur,Guwahati-31, ,

Hemanta Dag, 2u91/94 KIVPE C;ass—xﬁénassed‘HZ uBC.
Viii.~-Satgaon, I eUs-Muukhuli,Guwahati-26, )

Md, Ahadc Aii, 2233/94 3M.10.76 Appred the HSLC'Y4
Vii:...Satgaon, veUo-Moukhuii,Guwahati-27.

I'radip Ch, Choudhury, 25u3/94 1,3.72 Ciass-1X'U6 uBC,
Viii.~Saraighat,
l.uomDumynichQWRi, t'w5,-Baihata~charia.i,

Uday Sankar Banerjee, 2653/94 2.3.77 Appred the HSLCYy4 N
C,u Uma Kt, Banerjee,

Virectorate of Employment and Craftsmen Trainang,
Assanm, lighabari, Guwahati-y,

Jitu Uas, 3uu2/y4 $1,2.75 Class-Viil~i assed!yy
Vii..-Satgaon, bFeUe-Moukhuii,Guwahati-27,

Narayan Thakuria, 3436/94 1.3.73 Read up to ciass-X'u5  LBC,
C/u Mrs, Arpana Thakuria, .

Assam Cowoperative Bank Ltd,, Head~Jfface,

+ anbazar,Guvahata~i,

Tafik Aix, ' 173/95 35416 Read up tu ciasg~-1X'y2
C/u Md, Tamij Aii, )
Viiiea 1'suo=Satgaon,Guwahati~27,

Araf Ali, 1569/95 31,112,176 C.iass-Vill-l'assedfyy
Viii,~Satgaon, Fedo~Moukhuli,Gumahati-27,

Md, Khailan Ali, 16L2/95 1.,4,75 Cilass-X1yy
Vili.-Satgaon, revo=Moukhuli,Guwahati=27,

C/u md, Fazil Ali,
Vii..~Satgaon, rs.de~Moukhuii,Guwahati-27,

Md, Rafik Aii, 1649/95 5.1,74 Ciass-VIII- assed'yy
VL;l.~Satgaon,£Ambari),
Feus~MNoukhuly,Guwahati-27,,.

Md. Aiauddin Ali, 1870/95% 6.5.716 Class-iX-rassedty2
Vili.-Ambari, 1"eu.~Satgaon,Guwahati~27, -

Madhab Barman, 1882/95 31.12,76 A.,.red the HSLC'y5
L/U Madhab Kalita,
2 Mo, Mathgharia, reUo~Moonmati,Guwahati-~2u, .

Abhimariyu Sah, _1910/95 4,12,76 Head up to class-X'94
Viil.~Amsing Jorabat, ;
reUo=Siatgaon,buwahati~27, "

IRBIG, 2,
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BP. x4 Sanjoy Kxe Gaxg, 1963/95 26011574 Appred the HSLC 94
C/U Bolo bira, p -

~Vali.-batgaon, FoU.=Moukhusii,buwahati-27,

gu. " Hd, Amagut Aad, 2uuS/9Yy 2u. U, 77 Class-iX~lassed'9q
Villae FeUo.-fiatgaon,Guvahati-27,

91, " @ Sanjib Halakar, 2u88/95 31.11.76 Appred the HSLL®92
Viii,-Naxengi, Kamaia~Dagang .
?.u.-Nareng;,Guwahat;~ZSo i

92, " Bhageban Talukder, 2598/95 1.2.73 Appred the HSLC Yy
L/u Gadadhar Dutta,

Assam Rastrabhasa rrasar Sanittes,
Guwahati.3,

93, " Chabin Kr. Das, 2696/95 20.11.78 Class-X1y3
Vition FelUo~Narengi, Guwahati~26-,

94, " Mde Rafiq Ali, 2725/95 1.,3,76 Head up to Class-1X'93
Vili.-rawer Mirzapur, -
Felo~Azare,Guwahati-17, .

95, " Mde Wahab Aii, 28U6/Y5 1024 (7 Read up +g ciassX'92
Vi¢¢.—uamunigaéd¢n, F.U.—Baraiaburi, *eS.-radlasbari,

96, " Mde Amjed Ali, 2911 /95 946476 Read up to class-1X194

-Vill.~bBatgaon (Ambari),
F.u.-Houkhuli,GuWahati—ZY,

9t. * Gopal thetry, 2941 /95 Jo1o73 Read up to Ciasg=-X‘*y1
Vitl.-Amsing Jorabat, F.U.-Satgaon,Guwahati~21.

98+ " Manabendra Kumar, 29(5/95 7.2,76 Appred the HSLC*92 g,
C/u Bhupen Kumar,

2 Ho, Mathgharia, r.U.—Noonmati,huwahatl—ZO.

9. " Siddheswar Kay, 31a1/95 1,5,y Class-iXi93 MUBC,
C,’U SaMo Ray, .

BRe, NES, GE Narengi, Guwahati.2y,

Tug." Rabi Thakuria, 3147/95 1111478 Appred the HSLC 195
Viilowbatgaon, r.ua-Muukhu;i,buwanati«ZI. ..

101" Rajesh Las, 318u/95 305,77 Class-iX-rassediyq
C/U Vandi Ham Das,
vlii.nﬁatgaon,r.u.~H0ukhu11,6uwahat1—27.

102, Dhan Ch, Las, 338Y/95 31.7.76 Read up to claess~X*$yY2
Viii,—satgaon, r.q,—Houkhuli,Guwahat;-Z?.

103, " Rajat Barhma, 35u6/95 27:7.78 Read up to class-X193
Viii.—batgaon, r‘.Uo--Noukhuii,Guwahati-Z?n

fug, v Khargeswar Kaiita, 3823/95 166,73 Appred tre HSLC'y7
?/u Kashim ALy,

EmpLloyment Exchange for Unskilied Applicants,
r‘ub~'~5a:cam'.a,,lit.lwrﬁ’u:ti—.'i.,
1

TS, " mMakbuy Adli, 4U20/95 Solovy Read ujy vo class-ix1y3
Vi¢xo—5atgaon(ﬂmbari), r.u.—batgaon,ﬁuwahatiLZI.

Tyg, " Mahendra Ch, Bhuyan, 4179/95 1.16.74 C;ass—anﬂassedfay

2 Naqﬁathgharla, Pqu—Nanmati'Guwﬂhatl“ZUo

'.Z'.LF"'% :
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1u?, Sxi Hupeswex Kodita, 4308/95 1036713 Read up to class«.iX'dy
L/u Mro. iradma Kelita,
Type of Empaoyment, LLC, 222 ABuD (X=Branch),Guwshatai=27.

158, ™ Khanin Das, 4593/95 1,12.75 Class-Vill~i‘assed‘'9U
C/u Adhar Ch, las,
Empioyment Exchange for Unsekiiled Applicanta,
«ub-Yarania,buwahata-3,

10y, " Sranandan Saxmah, 5363/Y6 3.6.76 Ciass-&ill-rasaed'bd
t/u Chandrika Brahma,
Viiied teue~Bonda,Guwahati=26,

110."  Surzendra Ch. bey, 419/96 1703.76 Appred thedHSLE 192
Valiod i auo~Naxengi, Guwahati-26,

111" Govinda Baishya, 571/96 13,74 Class-IX‘'~l assed'73
Virtl, axxyuy¥—-Barchapari,
r.uo=Hajo, Kamrupe . L.

11z anidhar Das, 874/96 502,77 Class-iX- assed?y3

*Viti,~Satgaon, F.u.~Muukhuii,Guwahati~26,

113," Luhyt Uas, 91u/96 1.3.18 Class=-1X'Y4
Viti.~Satgaon, I'.Us~Moukhuii,Guwahati=27,

114. " Manjux Ali, 1043/96 17,6076 Class=iX'Y5
Vitla..Ambari, r.u.~Moukhuli,Guwahati-27,

115. "  Bhaben i1-atowary, 13771/96 1,4,76 Apured the HSLC'94
C/u Basanta Kalita,
Ur.No.-107/8, Maligaon,Guwahati~ii,

116, " Kunja Das, 22(1/96 To6o1f Class-i1X-'assed?Y4
C/u NoC. Das,
Satggun, i aU.-Moukhuli,Guvahati~27,

" Mde Muntaj Adia, 3444/46 311,77 Head up to class-X?Y3
Viide-datgaon, i cu.=~Moukhuli,Guwahati-27,

"o, "  Kushai Ch, Kaiita, 3644/96 1.10.72 Cinsa~X'u8
C/u Kale Ram halita,
Ruy.QroNo.-221/8, New Goshala, Malignon,Guwahatyi-11,

119, " Hokshed Ali, 4553/56 1.2,75 Class-iX-i'assed'Y4
C/u Mobx Ali,
Kendriya Vida.iaya, Moonmati,Guwahati-2y,

120" Debashis Sen-Gupta, 4794/96 5.4,76 Appred the HSLLC1YS
Viss.-Harengi Tanieli, I'sU.=Narengi,Guwahati-26,

121, " Madhaeb Sarma, 466u/96 1.3.77 Class-IX-i'asaed!Y3
Vili.~Ansing Jurabat,
i wuo-datgaon, Guwahata-27, .

122, " Balen Ch, Das 5615/96 31.12,72 Kead up to ciass-X'y2
Viii.~Kakjha, rou.—leza, i o9.~c atashari.

123," Makunda Kalita, 5T4b/Y6 .3.3,77 Cliasse-1X'i assed!y2
Vii..-i atharkuwari, L

reo-Moukhusi,Guvahati-27,,

OGN
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124, Sri Jaten Hahang, - ui14,/u9 v 2(sd4 (1 Liass<VilLi~rassed'ty S/T
C.v Khajua Hahany,
Vigl,-Ghagua, r.u.~Digary, .
FoS.~-Sunapur,
125, » Rotan Talukder, 323Y,/96 28,3, (2 Class-Vill- assed®

C,'v Jugmaya Talukder, _
MeS.Deptt.,Guwahati Hefinery,Huonmati,‘
Guwahati-2u.

=
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S&{I Regﬂ Sig and ;'~’ rx B ﬁ.” _ . ﬁome address o : ', ; Oualification ' Bate ef bizth° ‘ .
o, Hame of the ex-SQrViceman_~' e Lo : - -

1/95"- L. T Vi11 e“hanimath P@-Chhayqaan

WY Bharat ©Chg ndrﬁ Bas, . 1st—Kamrup\Assam); | . ’~‘i'~ 3 L2 & & S - 31..10-59,
/95 SO L Vill G@hanlmath ?g-chhaygaan [ o
\/){///ukhan Chanﬂra @ - BPist amruw(ﬁssam).'<g P P £ S S . 28.23.59 o
'i)g/ 3 /o5 o L 'V111~Jamuguri,?@ Nutenhsli e e s
NN\ Saminéra Chandra. Rava. '-Ei°t—Kamrun(A°sam) ot \ ‘ S C11x 31 10.58
Pulak Chandra Taluk@ar, . 'Eist-Kamruﬂ ussam Lo R Q11X o\ 31_1.81
13/95 Lo ' Vi Vill-‘(han?akarparaS -Phela v// C Ll oo S
I‘*caqm.ber: “ahman. - ° PistBarpetalAssam) - . 7 R O  31-12.52 :
. 29/95 | ; 4 V411 _Papari, 6. Baharihat ;/f’ _ e T
. Raruna Kanta Bas, P 15?-3arveta (Agsem) S s GX e - 30-8-60
32/9% - ' L Villwvialmari P® benarhuéi ' - | o -
"-\/x:/;aba Bam Bore, - BystBarpetas tuSSam) o - IS EA LT 28-2-60
i @/@5 Lo Vill-°anpar PY Jarebari o : , :
_ aah%néra Chanﬂra Eas T Bist.K anrnn?gssam o ,‘fiw Gy VIIT .. 31-8-57
‘\;?//;1/95 S h,' Vill~“hulara Pd Sutarqaen P Lo | -
':: Biﬁyaéhar ESS9 o Bist~“3mrub(‘ssam) . -t - B Ll*x o - :31_12—62
:‘\QVK:Q3/9° = S L TV411 Uttar Phahurakh®WG- o
: iswa Math Bzare, S PEBhylukedghka - . : S
S _ - S ”Eist—Barpeta(Aqsam) o o - L1.VITIX - . 5.83=59
o 44 /95 IR ﬂVill-Kahaza P& Sarune (/f‘ o o o S ’
‘nyf,Nashir Ayi . o S Eist_BarDeta (Asqam) L ;' €1~V1II ‘ o ' 9~1-51 &;:“;-”a
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' M}w£:21/95 o )
’ » ALjun Chandra Eas,

\/?éfgg/QS S .
: DU,JYa Kanta Basumatary.,

| \Véé/;c/és

L i

ygq/gq/es - SR
, 5a+ish Chengra Pas, -

\32(1@4/95 | -
Tarani Kumar Kallta

9

52/95 . b
) agadish Chandra Pas,

.53/95
argz Ram Bare,

264/95 . .
penéra Nath 5wargiari

-

.69/95 :
-Xhagen “handra Ba‘rman.

"“76 95 : . .
Suchen Chaﬁﬁra Bas,

Binesh Chaﬂdra Barman,

88/95 ' :
Chanara Kanta Hazarikab

> 118/95 .
Paresh Chapdra Malakar,

m@mu.‘-ﬂﬂh-u—ﬂo

.~--~—--‘*..-—,—_~c§‘.-«-~w~—-<--“----
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~V111-Raha,P@ Chakchakai ¢ R
9‘St Ba"p@ta'gAssam ' P » ‘ . 1,;X.
Vi11=Seuth Ga?akcari P® chakchaka Bazar o
Bist¢-Barpeta {Agsam) - = o G IX
vill:ﬁighaldanga P@-Ramﬁur Bekapéra -
Dy st—_S—-m")e-+a Ass‘sam b s Cl-I_X
‘V‘11-341bari,P@-Anchali o S
By srBarpeta (Assam) L C1.1X;e
: Vill Uvarnai,pé Halena T .
,?i*t-BarDeta Assam) . C1oVIIT
_V111 Futhimar P8, serbhgg , :
iou— arpeta. %gssam . ' Cr IX
V*Il-Barkhmpa pe, Tamulpur {; L
Bis t-Nﬂlbarik ssam) , Cy.VIII
Vil]-Ka)bari Pe Bhulukaa@ba .
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«/ 1o Proceedings of 3 Board of Officers
2. Assembled at s Office of Regional Maneger (East) v
: g PO 0SD Depot Complex, Narangi "
3, On the date s 21=11=97 ' . ' :
;4o By the crder of s 0SD HO Mumbai lettor Noe 3/1>ers/ |

A-1/1107(re11oy 4792 dated
i - 25 Sept 970 @ ' :
/ . 4\
Fer the purpoese of H Drawing panel for Watohman te £ill
up the present vacancy as well as
= "future vacancles in CSD Depot -

Dimapur and ether instellatioen ef

Canteén'Storee,Department; ;

Chairman s Shri N.K. Vaeid, Regional Manager(EBs
CSD Depot Cemplex, Narangi.
Members $ s Sbri L.K,. Klara,“Manager
CSD Depot, Narangi :
2. Maj Jagdish g Rep. Stno
952 e Cey, ASC HQ

Asst Menager Minerity

30 Mde M.I, Hussain'a Rep.
C3D Depet Narangi| oommunity'

Secretary 3 Shri M.I. Hugsain, Agast Manager
€SD Depot, Narangi.A ! .

The Beard heving assembled perpuant to order preoeeded to \\i

draw a panel of gelested candidates <fer the Post of Watchmen
enmongst candidates spensered by Empleyment Exohange & Zile

Seinik VWelfare Beard, i
The fellowing are enclesed :
(a) Lict of panel of gelected candidatea- .
(b) . Details of Merk obtainead by the oandidateao : 5
(¢) List of “dandidates spensered by Empleyment Exchange.

{d) Iist of candidates sponsared by Zila Saini Welfare{

Beoard, A f
\\\\ M
CHAIRMAN N
Shri N.K. ‘Vadd, mvi(mast) T
CSD Depot Cemplex. Narangi
- R 1
- : \Gs_ v
MBiBER i '
Shri L.K., Klare, Manager
CSh- ‘Depot. *Harangi
eoror T HRMBER s
Begretery . A Z*!a;j Jagdish, 952 IP%E GOY,
v | ~ 48C, Rep 3tA HQ
M HoXo ﬁuas&a ’ : 4@

Luet Hevager, CSD Devet Narauun . \ BN AN



VERIFICATICN

I, moher sinch, Regional Manacer (East),

Canteen Stores Department, CGuwchatl do hereby
solemnl% declare that, the statement mede in
reply to rejoinaer in C,P.42/99 ere true to
ny knowﬂeage and information.
. |

zng I sich this verificaticn on thisggéﬁi:day
of aAugust 2001.

DECLARLNT

L

MOMAR STR

egiona! Ay, . 1 (Ragp)
can ook

Govt.or: .

. T, > tDefcﬂ“
Guwairu — 781027

« ment




